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4. Consideration of motions
reference of the
Bills to Joint Committees:

(i) State Bank of India (Sub-
sidiary Banks) Bill,

(ii) State Bank of
(Amendment) Bill.

for

India

(iii) Banking Companies
(Amendment) Bill.

5. Discussion on the Report of
the Commissioner for Sche-
duled Castes and Scheduled
Tribes for the year 1957-58
on a motion to be moved by

the Deputy Minister for
Home Affairs,
Surt BHUPESH GUPTA: Sir, I

gave notice and demanded discussion
on the working of the Preventive
Detention Act which has not been
done for two years. I also demanded
discussion on the Company Law Ad-
ministration Report and various
other matters. Nothing is mentioned
here.

SHr SATYA NARAYAN SINHA:
Perhaps the hon. Member refers to
the no-date-yet-named motion. Will
you please give in? I must tell my
hon. friend that we have tried our
best to persuade the Ministry to agree
to a two hour discussion on any day
in this week. But we could not suc-
ceed, nor did we have time for it.
That is the only excuse that I can
place before the House. But we shall
try it next week.

Sarr BHUPESH GUPTA: We
would very much like to know . . .

Surr SATYA NARAYAN SINHA:
The hon. Member must know that it
is not that he and I both agree, but
the Ministry concerned must also
agree.

Surr BHUPESH GUPTA: But can
we not go on a collective deputation?

Mr. DEPUTY CHAIRMAN: The

House will sit through the lunch hour |
and the hon. Members who have given |

their names will remain here.
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THE APPROPRIATION (No. 2}
BILL, 1959—Continued

Surr BHUPESH GUPTA: Mr.

Deputy Chairman, with your permis-
sion, I raise a matter of very import-
ant public policy for the considera-
tion of the House. Sir, obliquely it
has been noticed that there has been
a tendency to strengthen the links
between the big business and the
Government and they have been going
on ever since this Parliament came
into existence. Now, Sir, I am going
into the details of it. What I feel is
that if these links are not taken note
of and snapped, it will not be possi-
ble for the Government to carry out
even their good policies, let alone
adopt progressive and effective poli-
cies. We note that in this country
big business is interested in bringing
pressure to bear upon the Govern-
ment and in obstructing adoption of
progressive policies as they are inter-
ested in directing the affairs of the
State in such a manner as would
serve the narrow selfish clasg inter-
est of a handful of exploiters in the
country. This is the position which
we must all {ry to overcome. What
is done directly in this respect we
more or less all know, and that is
disturbing enough., What, however,
is done secretly behind the scene is
not always known and that is even
more alarming than what we come to
know from time to time. I shall pre-
sently give you an illustration of this.

Sir, we all know that in 1954
there was a great controversy over
the two steel projects. On the one
hand, some elements, some sections
of the big business——Birla special-
ly—and elements in the Government
demanded that these projects should
be in the’ private sector. They were
supported by the then Commerce
Minister, Shri T. T. Krishnamachari.
On the other hand, it wag the point
of view of the Planning Commission
and some others in the Government,
including Mr, Guilzarilal Nanda, that
these projects should be undertaken
in the public sector. Thus, a
great controversy arose. Now, we
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know, Sir, that the controversy was
happily solved by the country. As
you all know, these projects are work-
ing in the public sector and the
-public sector and the Cabinet decision
in this respect was taken in Novem-
ber, 1954.

1 pMm

“Now, Sir, I will just remind you of
the controversy because it takes to the
next point. Now, the Statesman,
Delhi Edition, Saturday, November
27, 1954, published a report on this:

“The two Birla iron and steel pro-
posals in which private capital was
to play a predominant cole have
‘been finally rejected by the Gov-
ernment, it is  authoritatively
learnt.”

Then the same report:

“The prospects of setting up a
250,000 ton pig iron plant at Durga-
pur for which the Birla Brothers
had asked for a licence have, there-
fore, ended. The British steel
plant proposal sponsored by Mr.
B. M. Birla must now be transferred
to the public sector.”

This report appeared in the States-
man of November.

In the same issue, of 27th Novem-
ber, in another place, a report ap-
peared with the caption ‘Differences
of opinion in Cabinet” and then it
goes on “It is widely known that the
-Birla proposals had the support of
the Ministry of Commerce and Indus-
try and were opposed at least in the
latest stages by the Ministries of
Planning and Production.”

Then, Sir, in the same report: “It
is not known, for instance, how Mr.
B. M, Birla found it possible to go so
far with his negotiations in the UK.
without some kind of official assur-
ance in advance without which his
efforts would not have been worth-
while.” These are the reports, News-

papers give this information but no
official announcements were made.
Now, Sir, even before an official

|
i

|
i
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announcement was made, the States-
man published this news towards the
end of November. It appears that
the Minister of Parliamentary Affairs
wrote a letter to Mr. B. M. Birla who
was in New York at that time. His
letter was dated 20th November 1954.
I do not know, Sir, what exactly he
wrote but we get a fairly good idea
of what he wrote and how the matter
was handled from the reply that Mr.
B. M. Birla sent to the Minister of
Parliamentary Affairs, Shri Satya-
narayan Sinha. Sir, I knew it but I
thought that I should be buttressed
before 1 spoke on the subject. With
your blessings I am now in posses-
sion of a photostat copy of the letter
which Mr. B. M. Birla wrote to the
Minister of Parliamentary Affairs.

Tue MINISTER oFr REVENUE anp
CIVIL EXPENDITURE (Dg. B. GopaLA
Reppr); What is the date of the letter?

Surr BHUPESH GUPTA: I will
give. Everything you will get. This
is what the letter says:

“B. M. Birla
Swerling Brothers
25, Broadway
New York 4 N.Y.
November 26, 1954.

My dear Satyanarayan Baboo,

I am thankful for your kind letter
of the 20th. We are leaving for
England tomorrow.

What you mention about Nandaji
is correct. He seems to have his
way, Shree T. T. it seems has been
overruled, I feel it will have a very
bad effect. After all, I have done
with everybody’s agreement and
when I had talked to the people at
highest level not merely for steel
but of various other things in Indian
development, I feel this action
would be only against what I have
been able to do. Anyway, it is for
them to decide what they want. I
have done my job.

I am really sorry that you had a
great shock. I wonder what hap-
pened. I hope everything is all
right now,



659 Appropriation (No. 2)

I hope to be in India in about a
fortnight’s time and hope to meet
you then.

With kindest regards,

Yours sincerely,
B. M. Birla.”

Now, Sir, this is the letter. What does
it show? It shows that even before
an announcement was made with re-
gard to these two steel projects, one
of the members of the Council of
Ministers was in communication with
Mr. B. M, Birla who applied for a
licence for a steel plant at Durgapur
and told him what happened in the
‘Government, giving him an account
of the differences of opinion between
Nanda and T. T. who was supporting
the Birla proposal at that time.

Now, Sir, it is not for me to say
-whether this violates the oath of
secrecy. It is not for me to say it.
It is for the Prime Minister to do

that. Nor do I know anything whe-
ther the correspondence was placed
"before the Prime Minister for his
information. But what appears to me
1o be most shocking is that even
‘before an official announcement was
tmade, one of the Ministers of the
Government was in communication
with Mr., B. M. Birla and gave him
an idea of the deliberations of the
“Cabinet and told him what decisions
the Government had taken even
‘before we in this Parliament were
informed of the development. Is not
it a matter of public policy? How
-does it help? How does it put our
parliamentary affairs and the parlia-
mentary system bhefore the public?
"Now, Sir, this is a very serious matter.
1 do not wish Shri Satyanarayan
Sinha any ill at all. He is a very
lovable person and that is all that I
see of him. But I would like to know
from him how it happened. In this
matter naturally 1 expect the Prime
Minister to- speak. Sir, this is how
‘the big business is working. It is
tegrettable how the big business tries
to influence the Government, come in
the way of the Government decision,
try to pressurize the Government,
how they lobby in the highest circle
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and talk to the people at the highest
circle with highest authority. This
is one side of the story. The other
side, you see, the Ministers speak
with different voices. In this connec-
tion I might mention that the States-
man published a report on the 28th
November which said:

“It is no secret however that Mr,
Krishnamachari has not seen eye to
eye with most of his Cabinet col-
leagues with regard to certain
aspects of the Government’s indus-
trial policy.”

And then again:

“Differences over the manner in
which the Birla proposals for the
establishment of two British Steel
projects were rejected are said to
represent the latest phase of this
conflict.”

But, Sir, what is the inspiration
behind this conflict? We were told of
this conflict. On the one hand there
was the demand of the people, sup-
ported by all sections of the people—
many from the opposite side also sup-
ported it—that these two steel mills
should be started in the public sector.
We are grateful to all those who
contributed to the point of view that
had led to the building up of these
plants in the public sector. On the
other hand, there was another inspira-
tion, that inspiration was of the Birla
Brothers, which led to the conflict
that took place in the Cabinet. Am I
wrong? I would like to know, 1
would like to be told publicly on the
fioor of the House that I am wrong.
Now, are we going to run our coun-
try’s affairs in the manner that some
people from behind the scene want?
Some people shall pull wires and
difficulties will be created and Gov-
ernment decision will be delayed and
sometimes frustrated.

Now, hon. Members should consider.
This is not a party issue at all
because we all have contributed to
the construction of the two steel
mills in the public sector. It is our
own but then we must also know how
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Government decisions take place.
(Time bell rings.) T will finish Sir.
These things were going on in 1954
We have passed another five years,

Mr. DEPUTY CHAIRMAN: It is
an old story.

Surr BHUPESH GUPTA: Sir, some-
times old stories are also to be remem-
bered.

Surr V. PRASAD RAO '(Andhra
Pradesh): But people are still there.

Surr BHUPESH GUPTA: The
people are still there.

Mgr. DEPUTY CHAIRMAN: Fifteen
minutes are over.

Surr BHUPESH GUPTA: You were
good enough to give me 15 minutes. I
don't like to take more time. I have
placed hefore the Parliament and the
country a part of the important cor-
respondence which relates to a
matter of great public policy and I
would like the Prime Minister to give
us an assurance

Surr V. PRASAD RAO: And of
public behaviour.

Surt BHUPESH GUPTA: . . . I
mean, public assurance that his Gov-
ernment will not tolerate such inter-
ference in the affairs of the State, will
not tolerate anybody in position of
authority who are inspired . . .

(Interruption)

Surr N. M. LINGAM: What exactly
did the Minister for Parliamentary
Affairs write? . . .

Mg, DEPUTY CHAIRMAN: Shri
Ram Sahai.

SR N, M. LINGAM: It is on the
assumption . . .

Mr. DEPUTY CHAIRMAN: It is an
old story.

SHrr N. M. LINGAM: Why should
he make a serious allegation . . .

(Interruption)

Surt BHUPESH GUPTA:
not made an assumption.

I have
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s} T /g@ (Aew NIW): AR
g 9IS A I qAG9 39 AFEA |
W@ 1§ awie F fageal & 9%
TG FgA A A WIE LA v RAA
¥ TRl ® AOE AW 3 AR
faetra =g g fF g9 ouR wETT
§ f&m gF1¢ F FHr wwAT A0lET )
§ #yA # F@ Ad wwr g !
g7 frdeT ag g fF g o Al
IZ ET € ITH WY g ANy A
frprmarr a1 faqeggar Fr T
gmiar freagdrew w ufmea
I q99 T TR | WA g AT §
fF g @ wEReA g &7 I
TH1Z § 217 & 9= ag Amw g 8
frgu feft WA & ¥7 Frag I @
g @vgu w e g swwas
aafr &, fo®T 39 997 & waasa
& grewy AT §, T WA gMT
aifed, adr airw ger Tifed % ag
g 48 ®1 I IFT F aF ;W
for sF1< & f6 g s fAwr =1 da
Y FAre | W 9 FH qgq SART
awder # qEY AT AT qfEa Ay
grena g7 o feqrEde | #ik g oF
g IR WA & S AT R
7g frdsa &v verg | @7 7z 4T ¢
fF 59 w9 z8 TFLE A fF53 0
f g fremam<r & a1 fRasamar
# #1y A7 A1fgd qo fe=g & SuH
ag % e g fF g FTr A &Y
TG AT E | gAR AW Fy o afefeafa
g SO%1 3@ g4 3g A HAW &
gt =fed | & #g @ FEd fw
ufwfagait #1 #7162 97 g0 fFwmamd
FT a2 F1A A1 UF TFTY F HHT F AL
F & oy Sy | A 791 7 fAdeT |
fF sTeTd FE A ERAI I AT AT
avE waww e gAr =@ifgd e
SFIT qAAH @9 § g R F A
FIGFA S | STEqF B 7 T T GG
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TFIT & SOAN AGF ¥ 9 IF
fremm & s aifas At &%
qHT |

qiffga™ 7 g/ 9 § AR
9 A ¥ R U A9 W |
49 qg 341 g v fewg & &9z
Vel 9Ed 89 (e4s-4e & sy @ai
@I AT, W g F AT AT Y
g & 1 fragss awe € Sud of
#7 ag 3@T & v war w909
T3 Y g9T FHA AT 2 | 97 a9 (FG
qUFTTE E 7 TACHT F @9 § FHT
F T 7 AL FAFAT IWIF
FI FAT FE FT AT T THFR FY
Frdradandt 37 F1 F1 7FHR &1 GFar
2 gu3ed & fa wwr ofsear &
g faege 9w gzra 47 qvg € fagd
F 9rERAT A FIET g W § WY uw
WTE g9 WTE 1 ST 37w g1 S
gragr o § 5 mfeeaa 7 @z
SHfq A1 Argar § ® T wwaad
F1 1 safa F7F I TATE ) S
ey qf<feafa g @ frew gda
qfFEdT F gFEH § WA ge-ae
fagral #T g 33 g% yE T V8
g fr gn fadt g3 & =5 Qa7 &4
TET FT GFA T ZAR IgA & f@ers
g1 # 7g W £ fr ag e
% gwat 37 938 1 F1E F I AL
fagi@ & frorgam & Farfy adt e
arfed | afaw gaFr uw I maw
=q | AT Fifgd A7 7 ag § fF
PFTTT TF THTC HKI AL A1 A7
MET & T T@q & far,
T I7 YT I6A A @R & A
I ATREF & (% g0 T=5 § u= 9
KT T W Al W F4 FF7 7 A
ZH IAFT SUAM FT GF | A ST
990 F1 fFeAT gAR g wmEn
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IAY A Ik IH AL I AG GGA
T o areqa & s aan qfefertaat
g foras F1207 97 17 AL ATHA IS |
gaT I8 wazg xa@r g fv mifEam
F FES g9 W g AT FH
3¢ & A gRAT IAF A1 § 39 g
§ fogme &7 7 3, AfFT wew
AN FT GAGHAF AL AT 7GY BT
a7 | A% F a1 T § q9 g
SteTer arfaEaT § =T 9ar § q1 99w
qry T YHR & A fFar Smar &)
S ag gfarETe gars wEw T
7 qF AT ST G T THL FT AAqA
grr wifkeam & fog aga wraa
T & Afew & a8 FgOE BB ATa-
a5 & fog oY ag wrada A E fF
IHF TEST F FAR TH THE F gAAT
forar ST AR SO AT T gE IR
AT I THIT T gegagre fwar o
¥ ug fHasw semfFag v =
YHIX FSIA A ATE W7 9FAT § 1 9
AT FT A9 GIAT §, qTIHREATT FT HA
I TR § g fam g mw g
T aF N TAoG) g T IAHT AL
T, F=g! a7g § I9% AL A fqur
FIF, P15 U ALT fAFTRT a9 %
TIMHT 59 HTC FT a1 gHIR araA
ot @A W) I8 WRaay & fog
T TE 2 aE R gw gsw |
g4 7T & fr it g el sy =
gaeT gIar 8, FHT w& T T &,
FH FEFIE W I | 99 T
feq ZHY TFL FY HeAT® W FRf
gfeq gt W g, T T aF g9 0
TSAHT FT AT H Y qRRT F
A g, JEI@A AT arg el H Tg
gawar g fF e fedm femdqe
FUTET §F #T UTARAEAT &1 AT SHH a4
H WY faely 7 F12 gaTs gy g
STgl g@A agd 9 &9 AU I § A
g 98 g9 FY AR A g@iaw oY
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N wHd & % o araat # gwer
WAl § SR W9w &Y W #
AT FF % GV | g7 g7 Jafaat
&1 foard, o s a% g9 Sv arEl
F1 FATT F F JIHT 7 (97 a9 T &
IFT gL QT § HEAT L amw qw
qifsEa™ &1 a8 o T 9% {5 W
T fo mag A JE  Fm A
IAHT FF F FT FAH AT JIAT |
S qF g9 I TFET A Afd AL
HAATAT, T TF A q9AT g {36 nfeam
AT gTHAT § AT ;I ATAT AT E
gafeg @ @@ J o< fedm  fafaer
FT €917 59 1Al # HR faermn wgar
g1 freet awe 7 fedw fafwedy 4
JCAT 3 FUT &IT AT FAT A
g @ wwmar g fF afs el
AT §9a A FGT AR HTERAR
qTEAT FY AT F A A AR A
SART AR gl |

oIS ZAHT qgq & aad TET Ar
qrERaTal § F\E AT ATHY Fae
miffea @7 & aweTAE § 1w
far faifopy &, Wy &, wrfaawsr &
grer #r fFmd g ama oy
WATE | # quwarg v wwew gw
¥ A1 B! TG qVE F GISA FL TR
I Taqfe TOAT Zfeehor % ToH
Q¥ SIaT &1 aAr 9%, ar frew & gq
T FTHESTEN 7 99 q97g |
Sfewr & dvag T@ar § fF s gwie
FAG qE F IR TF IFR 99
il T TATITT FIT FT 9T 5T &
Tl g I F AL a9 avg |
F Fgad A fawmwd 9947 37T FLTF 1
9T gaT & AL, 44 7g ot Far &
fr sgg @ a3 a8 #fve, 8 &8
yifsed for wa o7 wFR F fawmg
FE W g | suwwala  wERd,

]
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qIOHY qIE gnm, 49 ag @ § £
FAR A3AS IS AUEQ AT A
farrra #=F &1 W AT F UF AT
g3 tar w19 £ afs & gowY
ITF WY 3T F gfAwE  gEy
& & ww @R fF Ag g
AFC FAL aF H FAACA & qEA
foamr s AT AAEAT F A
T F WA gl WY g 1 O
afe ot F amA & sad, g
ATEA FAATE, § F9 T THC AT a0
FYA § AT AT ATSS(T Z1aT & [ qg Y
TAEAT € | 39 fEA) gAR 3w gy
| 9 7 fars gu & A 9wy
QAT [ATHY AT T TET § STHT a0
€ A Wl T @O g1 e §
f g aral #1 5% awg dAgrem T
g1 arau fagga g fr g amaa o
ug Fa=q § f% gt ag oiv oy +°v
F19 & AT & g0 3T A1 F1 Y yaw
3@ fF gar wtaawrdnm, gaR afaw
AW g s A @ §)1 § ag
T AT T A AT A gErs
A1 TAT FZ FL AfHT ag T &
fa & srrvor & SuaT PxfaqEw 7 31
Gaawarz fr 3w i ¥ @mak
ST 37 FT UTaRAHAT & W 9T 7F
T ST F7 T2 AT a7 1% farerr
S wferifeal &1 g &’ & g &
s R o w sfa ar s mfas,
ST &aT, SEIH ARW FT g I9E A
ITH T FOT g I« a% T9 qeear
FT g QAT aga qiFA wraw AT o

TF A9 qA AT TRGRT F ATt
4 AT fRqeT FTAT & | FET 4 UF T§T
T Y2T g7 § foraewr g " w7
g7 § AT 98 wmfgamEr, gfem gk
qFaS FATAS F AW FT qE@T TZA
ST & 1 g fagg gl w7 A
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g o wud d= uww wfew feg
T &1 foE sy & I g
I THT § IgH AT of Ag) famr
T T &, A% g fAdew w2 A
ug fraem & fr 9 ol oY agra,
forr gFe g o §3 g A
WgA Sear ar &Y 9y AfEd | T
&7 4 397 & F 9% 719 &7 qdtar
AT & & SA-9I7 94T § A aqF
°H A #f fwAT T AT oy oF
faFm awma 1 {6 Fidr 2 1 77 B
TG AT AGY & 1 gH WAAT AT W
FTAITT FA7AT 91T fF g fome s
q @Y FT 8 AT W0 A W TF
W AT FIA A TT AW ZET & A
fegra w1 gt § AT A1 A1 AWy
% fad @ F1 AT qF LT HAT AT
U7 39 97E42IN & fgmig 9 w9 &
FEAT TTET

(Time bell rings.)

& 27 w7 AT g ag, fad
UF @M q F9ET F7A7 ATEATE |
Tae F AR 7§ T®C FF WS FAT
FTEATE ) TAFH B TIHE AGT THFATE
gy £ | 47 3@r & f¥ I awr A
Fagg 9 o9 A e & FTow
Frergfa 7 azdr & 1 3@d ast
9 9 §, T AT FeL-AAT 9T 9
w/E § W ST weftzaeEe R
g arar & Afeer IwaT Gaa a3y fr
I £ | TENAT #7137 AT AW AR
TT AT ZT FY WA g |

gaAst ¥y wmgoifar s
T F Yy A A€ 7 q949F 34
9 AfFH W1 oy wET g T @
zaferd = QT E
Surrt MULKA GOVINDA REDDY

(Mysore): Ordinarily one would have
congratulated the Government on
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i having made a considerable cut in the
Defence Budget or Defence expendi--
ture. But under the existing circum.-
stances, I doubt the wisdom of the:
Finance Minister in having made a
cut of Rs. 35 crores in the defence
expenditure, especially in the alloca-
tions that we have made to the Air
Force. Sir, the situation at present is
completely changed on account of the
bilateral pact that has been entered
| into between the USA and Pakistan.
| 1 would very much like that the rela-
tions of India with our neighbours,
particularly Pakistan, China, USSR
and other countries, should be very
cordial and.should be on the friend-
liest terms possible.

Vice-CuairMaN (Surr P. N,
SaprU) in the Chair]

[THE

But unfortunately the relations of
India and Pakistan are getting strain-
ed day by day. If Pakistan were left
to itself I do not think the relations
between, India and Pakistan would
have gone bad. But the intervening
hand of the USA is mainly respon-
sible for this deterioration in the
situation or relationship that today
exists between India and Pakistan,

There is another doubt in my mind.
Perhaps it is to please the World Bank
that the Finance Minister reduced the
allocations to the Defence Department.
In its report, the World Bank has
mildly suggested that the expenditure
on defence equipment should be
curtailed. At the conference which
the Finance Minister attended, at the
conference of the Five Powers that
was granting loans to India for plan
development, they had indicated that
the World Bank -authorities should
persuade the Finance Minister to cut
down defence expenditure.

Sir, criticism was made yesterday
and rightly too, that many of the
allocations under the different Minis~
tries are not properly utilised and also
that the allocations are allowed to
lapse. Especially under the heads
Health and Public Works, the alloca-
tions are made very late in the year
and sometimes the works have to be
rushed through in the months of Feb-~
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ruary and March so much so that
many of the amounts that had been
allocated are misspent. I know of
instances in Mysore State of money
allocated under the heads health and
local development works, not being
spent mainly because of the fact that
these allotments were made in the
latter part of the year.

Sir, regarding scholarships, it 1is
really necessary to see that the funds
that have been allocated for the award
of scholarships to the Scheduled Caste
and the Scheduled Tribe students and
students belonging to other backward
classes, their proportion should be
enhanced. The number of students
reading in the colleges, in the profes-
sional colleges and technical institu-
tions is increasing by leaps and
bounds whereas the amounts that
have been allocated for these scholar-
ships are not increasing in tune with
the demand or in tune with the needs
of these large number of students.
Most of the students,—in fact all the
students belonging to the Scheduled
Castes, and the Scheduled Tribes are
entitled to get these scholarships and
when the number of students belong-
ing to these castes and tribes increase,
the number of scholarships that are
set apart for students belonging to the
other backward classes will naturally
decrease, though the number of stu-
dents belonging to these other back-
ward classes is increasing day by day
and by leaps and bounds. I would,
therefore, urge upon the Education
Ministry to see that the
allocations made for scholarships for
the Scheduled Castes, the Scheduled
Tribes and other backward classes are
doubled. Further, I have to submit
‘that T have received many complaints
that the award of these scholarships
is being made very late in the year
and the moneys are distributed most-

"1y in the months of February and
March, and sometimes it so happens
that some of the students who are
the beneficiaries of these awards do
not get the amounts at all.

1 therefore urge that this section
which deals with the award of scho-
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i larships should be strengthened., 1
am told that it is under-staffed and
therefore the delay. I would like
to urge that proper staff should be
given to this section in order to see
that money is disbursed well in time
so that the students may get the
benefit, If the awards are made in
the months of ‘February or March and
the money is distributed in March,
the students would have undergone
the course for a year and would not
be in a position to get the benefit.
They will get the money in the latter
part of the year, especially in the
month of March when they would
have gone out of the colleges or
schools for vacation, Both the award-
ing and the disbursing should be done
in the month of November or Decem-
ber.

We have been continuously resort~
ing to deficit financing. Of course, it
is a well-known and accepted theory
that this resort to deficit financing
will entail inflationary tendencies so
much so that the prices of articles,
especially of necessary articles of
life will go up. The Planning Com-
mission fixed a limit of Rs. 1200 crores
so far as deficit financing is concerned
but the way in which the present
Ministry is resorting to deficit finan-
cing shows it is going to transgress

the limit and by the time the
Second Five Year Plan is over,
we will have crossed the limit
of Rs. 1200 crores and will have
gone to the extent of Rs. 1500
crores. This would mean the prices

of food and other articles going up.
When prices of foodstuffs and other
articles go up naturally the estimates
or the cost structure of any project’
will go up and we will not be able,
to fulfil the physical targets that we
want fulfilled under the Five Year
Plan. The stabilisation of prices is
therefore, absolutely necessary and
the steps that have been taken by
the Government are not sufficient. On
the other hand, they have failed to
take any steps to stabilise the prices
of foodstuffs,

! There is not much interest taken in
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respect of some of the States in the
South when the question of locating
industrial units comes up for consi-
deration. We have been spending
crores of rupees in foreign exchange
in importing raw film into India. In

addition to this, we have been spend-

ing crores of rupees in the exhibition
of foreign films in India. Govern-
ment have not thought fit to enter
into agreements with the foreign pro-
ducers that an equal number of Indian
films should be accepted by them for
exhibition there in their country so
that what we lose by the exhibition
of these foreign films in India can be
* made up by the exhibition of Indian
films in those foreign countries. We
are spending a colossal sum on the
import of raw film. It would have
- been better if Government had thought
of manufacturing raw film in India.
For the present, they have sanctioned
one unit in Madras for the manufac-
ture of raw film. Mpysore has been
pressing its claim and it is affording
greater facilities. This was almost
accepted by the Central Government
but unfortunately, for reasons best
known to them, this promise was not
tulfilled. I would urge on the Indus-
tries Ministry to take steps to see
that another unit for the manufac-
ture of raw film is established in
‘Mysore very early. The Mysore
Government have been pressing the
Central Government to allow for an
expansion of the Bhadravati Steel
Works in order to enable that factory

to produce stainless steel. Nowhere
in India ‘s stainless steel being
produced at present. Since  this

factory is a very small unit and will
not be able to compete with the fac-
tory at Rourkela or Bhilai or Durga-
pur, the manufacture of stainless
steel should be the monopoly of the
works at Bhadravati. Though represen-
tations have been made to the Cen-
tral Government, especially to the
Steel Ministry, I do not know why
the Minister for Steel is hesitating to
consider this favourably and permit
the expansion of the Bhadravati Steel
‘Works.

Certain projects absolutely neces-
sary for the production of electricity

7 RSD.—3
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have not been favourably viewed by
the Central Government. Though
representations have been made that
foreign exchange should be allocated
for completing the projects that were
taken in hand by the State Govern-
ments, the Planning Commission and
the Central Government have not
thought fit so far to grant these con-
cessions to the Mysore Government.

Another matter I would like to
press is in regard to port facilities to
the State of Mysore. Mangalore has
all the facilities. An artificial har-
bour should be constructed there so
that it could be made an all-weather
port. Iron ore and manganese ore
produced in Mysore State are export-
ed out of India mostly through this
port and if this port is made an all-
weather port it will really help the
owners of these ores and also the State
of Mysore and the Central Govern-
ment by way of added royalty which
these mine-owners will give. If these
manganese and iron ores are not to be
shipped from Mangalore and if they
are to wait at the docks or have to
be stacked there for a number of
months, it will mean unnecessarily
the owners having to lose money, in
addition to loss to the State of
Mysore. I would, therefore, urge
that the Central Government should
take an immediate decision to convert
Mangalore port into an all-weather
port so that all port facilities could
be afforded from that place,

Thank you, Sir.

SHRIMATI T. NALLAMUTHU
RAMAMURTI (Madras): Sir, I shall
stress only on two vital subjects,

education and health. Education and
health should be ordinarily two giant
pillars on which the health and the
mind of our future generation are to
be based in order that democracy
might function well and efficiently.
In any scheme of national planning
for progress, education should com-
mand the first priority as education
is at the root of national growth and
advancement and, as such, should
have the highest percentage of finan-
cial provision in any planning, A
study of statistics on education of
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[Shrimati T. Nallamuthu Ramamurt: |
other countries and comparing them

with India in regard to literacy and
per capita expenditure on education
reveals how much work awaits to be
done in our country to reach cent.
per cent. literacy and to guarantee

a reasonable standard of education for
all boys and girls from the primary
to the University level. While many
countries in the world, like, for ex-
ample, UK, U.S.A, Canada, Austra-
lia, even Japan and New Zoaland,
have reached cent per cent literacy,
India has only 17-9 per cent literates.
Again, with regard to expenditure on
education per head, India spends the
second lowest amount per head—
Rs. 2-20, while Pakistan the first
lowest—Rs. 1'2 per head, whereas
other countries have set apart large
sums like Rs. 220 per head in U.$.A.,
Rs. 95 per head in the UK, Rs. 135
per head in Sweden and Rs. 104 per :
head in Switzerland. Also, the rate of
increase in literacy since 1951 is low,
for example, in Madras State from
19-3 in 1951 to 25°'9 since 1951. If our
nation is to progress, we should strive
to abelish illiteracy, especially among
women as women form the centre of
the home and hold in their hands the
destinies of the offsprings who are
the future citizens of our country.
And even in regard to safeguarding
the interests of our democracy, illite-
racy must go. We had an example
only recently as to how women went
to the polls in some parts of India
for the corporation elections and we
found that they were not conversant
with the franchise, a very powerful
weapon they hold in their hands.
Also, I desire to state that our voting
lists have left large gaps of many
members from each family. All this
needs looking into from the educa-
tional point of view. Only if the
nation is educated can it become con-
scious of that civie responsibility.

From a study of the findings of

[ RAJYA SABHA ]

the National Planning Committee on
Education of Girls and from the
Madras Government's Reports, we
find that there is a great disparity in |

I
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the figures and provision between:
boys and girls, in regard to the num-
ber attending and also in regard to-
the provision of institutions for edu-

cation. All this has to be remedied
soon if national progress is to be
attained,

I do fully realise however that ocur
limitations in finance are there and
there are competing claims for deve-
lopment schemes to raise the stand-
ard of living of our starving mil-
lions and the necessity to industrialise.
But at the same time I feel that
sufficient thought has not been given
to all-India planning in the educa-
tional sphere, so that our provision
for education may go the largest way.
I feel that there should be a high
level standing body in the sphere of
education of an all-India character
with the specific objective of how to
increase literacy in the shortest pos-
sible time. I feel there should be @
missionary zeal, which is completely
lacking at present, for promoting
adult literacy through night schools.
I feel the Directors of Public Instruc-
tion should be made responsible for
producing results of such an adult
literacy movement, That should be
pushed with the same degree of
urgency and zeal as we are now pro-
pagating the idea of co-operative
farming. In fact, I am confident that
such adult literacy movement would
greatly help in the understanding of
the co-operative movement by our
rural population, who are really the
people concerned in the matter,
Figures of progress of adult literacy
in States should be compiled by the
Ministry of Education and placed
before this House. This is very
urgent, if our democracy is to proceed
in a proper manner and succeed in
building a Welfare State.

Another point is this, As you know,
it should be a matter of grave con~
cern to all of us that standards are
steadily deteriorating in education
starting from the schools and going
up to the University. In the schools,
the constant change of text books, the
curriculum and syllabuses, and the
change in the medium of instruction
that is proposed, all these have
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brought utter confusion in the minds
of the teachers and the taught. The
children are made the poor, innocent,
victims of all our changes from day
to day. They are made to wonder
which language they have to study
hard, on what are they to place em-
phasis. Is it this kind of mathematics
or that kind of mathematics? Is it
science or humanities? Is it mother
tongue and Hindi or is it to be Sans-
krit and mother tongue alongside
English? So, the whole thing is in
the melting pot and the poor children
are bewildered and the teachers
much more so.

To take an important subject,
“Social studies”, I am really distress-
ed that social studies had ever been
introduced in the curriculum of our
schools. It is supposed to cover some
bit of civies, some general survey of
world personalities and movements
and it is supposed to cover what was
once being covered by geography and
history. But I can assure you that
very little of chronological sense, the
time sense, a proper Sense of perspec-
tive of the movements from the dawn
of history to the present. day, is being
inculcated in this course, Nor is
place sense, which is vital in educa-
tion, being taught through the so-
called social studies which have kil-
led, I might say, geography and history
under the garb of another heading. I
am talking very severely on this
because you will be interested to
know that pupils proceed to the Uni-
versity with  defective foundations,
both with regard to the place they
stand and the relationship of their
country with other countries, with
regard to a proper sense of perspec-
tive, and the way in which history
has proceeded, and they have become
the legitimate inheritors of all that
had been rich in the past, not only
in our country, but in all countries.
I find, going through some of the
papers recently of M.A. and B.A.
students, that they have confused
chronology like placing Asoka and
Harsha Vardhana in the 18th century
and also calling London the capital
of India and Moscow the capital ot
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Germany. The fundamentals of edu-
cation are thus being jeopardised and
I do hope speedy steps would be taken
to reintroduce geography and history
in a proper manner.

As regards the reading habit, I do
not know why our teachers as well
as students have given up the habit
of reading and refreshing their minds
with fresh knowledge. Please bear
with me if I dwell on this point,
because the teachers depend on the
notes and they give the notes in the
class. The students listen to the
notes, Sometimes they hear it well,
sometimes they do not hear it well
with the result I found in some of
the M.A. papers this mistake com-
mitted. Bismarck was mainly helped
by the policy of “coal and iron” in-
stead of “Blood and Iron”. The
League of Nations was established in
Genoa. So, looking at all these, 1
would like to stress the need for re-
establishing and teaching in our cur-
riculum of geography and history in
a proper manner.

I would also like to insist upon
teachers going to original sources for
knowledge and also insist upon a
proper library study by students and
supervision over students.

I would also like to stress the need
for moral and spiritual instruction in
schools and the schools should start
with a prayer. They used to start with
a common prayer and with a preli-
minary talk on great personalities em-
phasising obedience to elders, the need
to speak the truth, to have faith in
ourselves, etc. Lessons on the lives of
great saints and sages were made
compulsory. I feel that many of the
suicides, murders and thefts that
happen in our society would end if
boys and girls are properly educated
and if we made them grasp the fact
that we come into this world with a
purpose to fulfil, and we should see
that whatever the circumstances
might be, we should face and over-
come ordeals and see that our karma
or duty is performed properly. This
fundamental faith in oneself is needed
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[Shrimati T. Nallamuthu Ramamurti.]

to be included in educational plann-
ing. Much of the indiscipline in
schools and colleges would go if
students are made to become fully
aware of their duty to their guru, to
the institution and to their parents
who have gpent so much money on
their education. Politics should not
come into the focus of educational
institutions and party politics should
not find any room there and as much
as possible, as the Madras Govern-
ment has done, students should not
be used for political purposes.

Next I come to the point of health.
Health should form a very important
part of our general scheme of edu-
cation, it should be given an import-
ant place in high schools and it should
form a part of the teachers’ training
syllabus and the formation of healthy
habits in children and also prevention
of diseases could be achieved only
through education during the earlier
stages as well ag in high schools and
colleges. The Bhore Committee had
emphasised medical inspection in
schools. That itself will lead to the
treatment of ailments and defects of
school children properly. I do not
know for what reasons—we have dis-
cussed it again and again in this
House-——medical inspection had not
come into practice in all schools still.
Training of specialists and post-gra-
duates for early detection of cancer
and pre-cancer conditions in a human
body should be undertaken. This must
also be done as much as is being done
in regard to T.B., leprosy and mala-

ria. In every State the Public Health
Department should undertake anti-
cancer propaganda on a large scale

through the help of films, posters and
diagrams and in all the State langu-
ages in order to educate the public.
In Madras, we have a Cancer Insti-
tute. I would like to ask the Health
Minister as to how much anti-cancer
propaganda is being done, what statis-
tics have been collected on the inci-
dence of cancer—whether it is on the
increase or on the decrease—and
what steps have been taken. I have
come to know that there are certain
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centres—in Calcutta the Chittaranjan
Hospital, the Tata Memorial Institute,
Bombay and the Cancer Institute of
the Women’s Indian Association,
Adyar—and there are cancer hospitals
and beds being opened in Hyderabad
and other places. Members of the
Madras Women’s Indian Association—
a voluntary organisation—had col-
lected money and had gone ahead in
building a huge Cancer Institute in
Adyar, with hospital with 103 beds
with a Research Department and with
hospital sections—the hospital sections
being supported by the State—and
the Research Department should natu-
rally receive ample support from the
Centre. Some support has been
given. But we hope in the Third Five
Year Plan there will be continued
support for this not only to enthuse
the ardent workers who are doing
this vital service to the country to
work with greater zest and energy,
but also to see that further expansions
are possible so that this institution of
service might grow from strength to
strength and become the Cancer Re-
search Centre for the Southern Zonme.
I am pleading for this not because I
am a member of the Madras Women’s
Indian Association nor because I am
a Vice-President of that Association,
but any effort of this kind coming

| from members of a voluntary women's

association should be assisted in a
slightly different way from the help
given to governmental organisations.
This morning I read in the papers. . .

Tue VICE-CHAIRMAN (Sur1 P. N.

SapPrU): You have exhausted your
time.

SHRIMATI T. NALLAMUTHU
RAMAMURTI: One point more, Sir.

1 would emphasise that point; it is
nearest to my heart—it is the provi-
sion of good drinking water supply
for the school children.

I have drawn the attention of the
Hea'th Minister some time ago to this
provision in the schools. The supply
of pure water is necessary. This
gastro-enteritis that is spreading in
Delhi today is due to lack of good
drinking water supply in Government
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and Corporation schools and also to
exposed food being sold to the
children. Proper canteens should be
provided. I hope the needful will be
done by the Ministry.

One thing more, Sir—I tell you with
all the earnestness and zeal that I
could command. We serve on the
Hospital Committee. For the past so
many years we have been pleading
here for proper housing facilities for
the essential menial services in a
certain hospital—I will not mention
its name, I am sorry to call them
menial, but they are very essential
services. Their houses, tenements, are
coming down and it is dangerous to
live in them. Recently, there was a
cholera epidemic and two children
died. The Government has already
made a provision of Rs. 75,000 for
building quarters for the servants;
everything has been planned and
everything is ready. But do you
know the difficulty in searching for
a plot? You have no idea of the pre-
judice of our society. We went to one
place; they said it was a play ground.
We went to another place. It was
too near the Government estate. We
are fighting hard for a portion far
from the cricket ground and adjacent
to the Hospital. This portion of the
cricket ground was unused and was
like a rubbish bin; the walls had
come down. But still there is resist-
ance to our using the land for ser-
vants quarters for essential service of
the Hospital. So you see . . .

Tae VICE-CHAIRMAN (Sarr P. N.
Sapru): That is another sentence.

SHRIMATI T.
RAMAMURTT:
another sentence.

NALLAMUTHU
1 am just finishing

So, there is difficulty in providing
proper quarters for the essential ser-
vices that serve the hospital and
health of these servants and those
whom they serve is in danger. I hope
proper attention will be paid to such
problems by the Health Ministry and
that the needful will be done.

Thank you very much.
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THE VICE-CHAIRMAN (Surr P. N.
Sapru): Shri Niranjan Singh.

SHRI NIRANJAN SINGH (Madhya
Pradesh): How much time?

THE VICE-CHAIRMAN (SHrI P. N.
Sapru): Fifteen minutes.

1 (qiwa Tz . STETETR ARET,
W Ted # U & AT Fl At
T a8 a8 & & ©,000 FUT F7 @l
& =7 w000 FUT T FAA FA
F g HIT ST 4,000 FUT TIT FT FAT
foar sTar & 98 W9 ww & fag
e srar &, e wg # fa ferar smar
B T R F9 & FW Ig 9
AT 99 @ § | FE W TEdAC
afs T A & AT FH FA 7 FIC
JATAT AT § Y 98 Ta9qE TG T
THAT & 1 9,000 FUT FT HAA TIHF
qaT @4t g 1 fr dReT uwree § AR
Y,000 FUT FIT F7 F § A g
WY TR #, ATHET AT HEw, TTHET
GY AW A O A I F IA q<
afe 48 EXFX FoAT AT & T qG
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st woar Jarer fawe 9§,
g 4 q=IT &, AG TEI g1 A1E A
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F W § fr gas qar faer S,
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~ -

qMEd &1 X F I g (AT AT
g fx v @ Fa9 tc¢ FOT 79T §
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gaa fafaga =@ g |0 &0 7
ag wanE @ DT § | ag A F3
FITAT 74T % SO TG 8 BIA IR AT
g ar fgrgea™ & a@ESy g 1 afe
agt o< et @ @Rt s at 59y
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q Y MNfET g a5 96 g | qH @
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AT T AT ITY GJT T J1IAT0
fF ar feafa §1 &7 39 gq-739 §
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sgFt Wi foar ar f fram 8 aga
N Fwifedr q waw forar s
g M eararfeat & savar faan sman g
N Grqa AT arar T g I9AT afg
fgTT 999 FLIATE, ITRT T A,
&Y M7 T A AT J I4T &, AT I
A GO fogy srar € Wi afs swey
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GO AT 1 9 q<E § Al AT wS
§ @z 2fswr Far aved § 1 fivx sad
TR AET G |  FTTH TTHA T IS
AT ARATE | €T TA4AT & AT gAIY
qw §ga & IR §  AfFRT @W
fesfr @ W § o faedr
dza  waddr €  usfafawes
gdT & zafad Iu®r IIEIW IATE |
TET I A FIAT EATE IE TS 6 Al
9 uF Fufea qEEd §
IgET LHRTC FT a<h & q¥fae 47 fa
qg 99 Fre FY 1 fF age d Awr g
SUR! §9 M IGHT AqifEr € fw
Tg g AT ATIHT 3FT TFA T
I W WA I G 39
qfiaie & gF frage Fw@T §1
§ amg A0 S | AT FE
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aren weHT g, foms gy s gg A
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It is under the Co-operative Depart-

ment 7fgea1y, FAILET GHTEET g7
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IAdl g1 dt ag €41 I Ag1 gFdl, 98
TS I T gHaT Afhd TGl 9 @
F1 TEAHT g1 9g g Ag FEAT AT

| A1 BT 99 F GEAT § ) IGH T
s feaar g

“The actual rent of the office is
being charged by the Custodian of
Evacuee Property at Rs. 15 per
month but the accounts of the
Society are being debited with Rs.
30 per month.”

AT ITH FIC AT A §—

“ . . . to cover certain amount that
is interest. . . .”

qg AT AUE T §, TANHE F
q § IRITG IR 9gq AT ITELT
&1 & Afew 6T o afe ww a3 @
4 gowr e @ R gL ar
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AN AgIRd, 9% 418 &1
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T I Fgfdl Saqae $ e
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FEUEE F HAT § TG AT & | T
AT RT &AT & &, AT T @ FL ¥,
T WH | I fauwr § ) 39 W ER
§fraag s “meed’ gag 7 W
AT TMIT B TR AT 2
F AT A F {99 a8 ®T Ao Qoo
F §e d Fvafadt g & F19 & fo
femr @1 3@ @ ¥ S EE AR
9T g% o o ¥ S @ 4T g,
TET 39H 41 8, 98 § S Angan
Bl

TR a9 § A9 Fgr 4r fw &y
wE 294 faew @ § 9 FI AT
3T W § 98 I/ FT AEEH
g giAT Tifgd | g3 =T v Qgn
& frT 9@ ¢ AAEE | Y afg gad
faw %1 FE/E WAT ST AT JT gH HT
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aT ST FY AZ AIH g FHA & | AT
S ERIG AW AT § 9w §ER
F1 fFqar s0a1 I g qq aF ST
IqH GHIIT A U 99 qF g9 S
AT ENT 7 UF aXE WY BRA
FOT F AT ITE AV IAR ZEC@ T
I 3T § | A fRaAr eRA FOF AT
g% 3 ggar g, framr S faowr
FT 22T [T 9347 § AR gE@L RS0
q fraam 27 qe@r 7 W9 &
ag Fr TET AT I T gH I9A  SATET
TEUE ¥ AE @ RS |

JIRATAA g, F qHAAT §
q TrEA g o & ) wfkw T
el gy Y w@hiew & oraeq §
g &Y FgAT ATRAT £ | TAH AT AT
=0 fo@ &1 o a1 Fat o & et
'Y Wr3Ew § fenie #i o7 & | gE
QY. MFEM § KT F<es A Hear
gy frax whrg 7 fewie A g & o
qr & SEE § §IAT WA T FAT HEH
g ? SIgt 9% W a9 S\rAT, gt
gorfazfady 3T agt ;= ar dfea wrse-
F &, 3a6 AT werr unqy fEw
O, 1 FT, AOT JUE = fwar
& | qA AT THHT B FRO TE ATIH
TEAT & | g AT arAr WA, St
gafazfadt qar @i, @mi sA T
TIOHRT &TAT gt ared gom ! osrfag
SEI-TEl  TEAAAC 3 FT @Y & I9Y
Sgar &7 foad qmr &, ar fee g
= g2 Ml f Ta § ag fege aam
F fad 5 @ 7 § 9e7 7 & AR
9 9E |/ SATET 37 & | aY AT HAwT
St Ag aeT o s § 9 aea AT g
X 39 ARHAT WH § 9947 § |

mE W fae @ § Sud
g § § Fgar 9ga § 5 AR
fergeam & g TR AT FIAT § )
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TR ¥ g9 OF g FUT T
fmr g#1 - something like that’
3fpr o faer & wit @@ e
e ¥ A A aen Aia® fad w4
dar A8 §, ez FEY & | A4S
# a7 7z & fr ara feag fse
a9 W E ITH FAR AIA TAAAE &
ZT 8, WA T AT ST TwAA S
2 39§ gaTd Az AT FT T |
qrad THIA SEIET GTEr AT FIUES
T A owdar aga P =W
sfeT . . .

IqEATEIR (T W AR
wg) : ATOHT THG HA G g1 E |

My frisw fag . & T @@ T
7 1 dT qET 9% R FATRA T
wehaT § 1 Hfed wew waw AT 9 e
#t exrq w1 AT Hex FEIHE FIAT E,
IEEST FLAT & | TAF qq@q AZ
gam fF ar @1 S’ AT HIX W
fazare a8 & a7 S A F AT
fF g T uFgm g Fafe 3
faeer § 41 %78 garr Miae ¥ A,
Tt a<g Afzat § 1 Ao waw & fag
feaT erm & serla OF qar WY He

TR g

A wq g9y 1 & oAfAT 7
HIT FATRT AT FFAT AT | { FAAT
& Fgar Argar £ fF F9 F Ane |
R F W e o § 3R A |
afe w44z gawar § g0 TOAT A
R T F AFAA ISEAT |

Surt H. P. SAKSENA (Uttar Pra-
desh): Mr. Vice-Chairman, Sir .

¥to Wro Miqret TIW ;I A qAT-

Fem 1 4
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A BT AT GFIA I H FEA
§ qF FE qEAT TGT & WL AT qZ §
foo &% &€ 797 w9 Al F TE A &,
HIE QI A1 TgV, Tg SeATEd 1 AT
foF JgRamY $7F W9 a8 Ja9 ifed
Y Tt FIT AT &, TS F FrAT AT
g, feedft q 1T ST &, a9 F AT
ST & | W 9egiA A fRdaT quad
s gt faam AR F g W W@ g
9 T F HIA G T ai, qafad q@
9SG F qAAT qgar g |

Anyway. Sir, there are 139 items
on this Appropriation Bill. It is phy-
sically as well as otherwise impos-
sible for me to deal with all these
items, and so I confine myself to these
three essentials of life which are uni-
versally applicable to all parties, whe-
ther they belong to the Opposition or
to the Treasury Benches. These three
items are food, clothing and shelter. I
shall confine myself to these three
items only because I represent the
poorest among the poor. Therefore,
Sir, my first consideration and first
concern is the condition of the pre-
sent day poor persons.

Our President of the Republic com-
plained in his tour of Malaya and
Indonesia that he was surprised that
there was no glow of freedom in the
country. It is a matter of surprise
and bewilderment for our great Pre-
sident. But so far as I am concerned,
I see the reason for the lack of glow
of freedom right before my eyes,
because until and unless we succeed
in bringing food to the door or the
needy person within his purchasing
capacity, there can be no glow of
freedom in the masses.

Health and education-—all these
lofty and laudable objects are quite
all right. They are quite necessary, I
concede, because so many hon. and
esteemed friends have emphasized the
necessity of our improving our health
standards as well as our health, They
are of great importance, they are of
primary importance. The uneducated
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and illiterate people are a source of
danger 1n spite of their numerical
strength. But then the first and fore-
most thing that a person needs from
the time of his birth right up to the
moment of departure or death is food,
clothing as well as shelter. But what
I am surprised at is that in spite of
the working of the present-day eco-
nomy for the last twelve years, this
Government has not yet awakened to
the necessity of learning the lesson
that this new economy of ours has
given us. It is a very lamentable
story of rising prices and rising wages.
That is a vicious circle in which we
find ourselves involved; engulfed in
this. There are so many Commis-
sions, Pay Commissions and still more
Pay Commissions and there is no eud
to them. Now, what is all this due
to? All this is due to the fact that the
prices of the necessities of life, of
the essentials of life, are abnormally
high and not within the purchasing
capacity of the persons. So, I am glad
to infer, in spite of the anger of my
friends like Prof. Ranga in the other
House that this economy will collapse,
‘the economy of the country as a whole
will collapse if the prices of the food-
grains are not brought down. Even if
it collapses once, I will permit il to
collapse, and then I will revitalise it.
But this fcodgrain business must be
put on a proper level. It is not run

properly. It is lamentable for me to
look at the hungry people and the
people wrapped in torn clothes in

spite of the fact that Providence is
merciful, that there is foodgrain in
our country, that there is clothing in
our country and that there is shelter
in our country, but then we are re-
duced to the poorest possible and that
is one of the reasons why people
actually pine for the British Govern-
ment which was in power. I am not
one of them because for me freedom
comes first and foremost and that
spark of freedom that is with me has
carried me on up to this age and T am
glad that I am one of the architects
of the freedom that our country at
present is enjoying. But, then, Sir,
the necessitiee of life have got to be
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satisfied and until and unless they &are
satisfied, the present-day Government
itself will be in peril and it may re-
coil on the Government itself and
the ruling power one day, if this state
of affairs continues.

Now, Sir, whenever awkward ques-
tions are put to the hon, Food Minis-
ter, he gives one reply one day, an-
other reply another day and a third
reply on the third day. And he is
always hopeful that things are im-
proving. What is the improvement?
I do not see any improvement. I have
been to Lucknow very recently and
there I found that the servant of cone
of my own nephews went to the food-
grains market and purchased wheat
from that market at 1 seer 15 chhataks
per rupee. May I enquire from the
hon. the Food Minister, who 1s not
present here unfortunately, who comes
from Uttar Pradesh, who comes from
one of the districts which used to be
the granary of Uttar Pradesh, what is
this price of 1 seer 15 chhataks per
rupee and is it an economic price? We
must do something. We should not

play with the lives of millions and
millions of people.
Sir, I was telling you about the

absence of that glow of freedom, which

i our President mentioned. What is it

due to? It is due to the shortage of
food and clothing and shelter, which
we we were not able to provide to our
people according to their requirements
during the last 12 years.

One more thing I want to refer to
and it is with regard to Uttar Pra-
desh itself. Sir, parochialism is a
thing which I hate, which I despise
and yet I have got to refer to one of
the very old chronic shortcomings
of the province I come from and that

is Uttar Pradesh. It is this that in
Uttar Pradesh there is no industiry
worth the name.

Dr. B. GOPALA REDDI: Except

sugar.

Surr H. P. SAKSENA: Sugar and
cement factories are there, no doubt.
We have got a few cloth mills also
but cloth is not in full production.
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Dr. R. B. GOUR: About this have

you consulted the stars tnrough your |

Chief Minister?

Surt H. P, SAKSENA: 1| do not
stand in need of consulting anyone.
I am a free lancer in this respect.

Tue VICE-CHAIRMAN (Surr P. N.
SaprU): Stars should be consulted.

Surr H. P. SAKSENA: 1 would
humbly request the Finance Minister
to make a provision somewhere
for starting some industries in Uttar
Pradesh. There is big scope for that.

There js the raw material for it.
There are the two great rivers, the
‘Ganga and the Yamuna, but we do

not make any proper use of those
rivers. Power can be generated. With
all these resources, there is no indus-
try worth the name in Uttar Pradesh
and that is the only one salient
reason that there is so much poverty
jn the State of Uttar Pradesh,

Kerala is fortunate. 1
congratulate the people because they
have got so many industries but in
Uttar Pradesh there is no industry
worth the name.

Dr. R. B. GOUR: I am told that the
soil of Uttar Pradesh is alluvial and
it cannot stand any heavy industry.

Sugrr1 H. P. SAKSENA: I have
never analysed the soil of the
province and it may be alluvial. But
perhaps my hon. friend mistook his
analysis which was of a medical
character into an agricultural one.

Sir, I am not sorry for these inter-
ruptions from him, my esteemed
friend Dr. Gour, but my trend of
thought is broken and the thoughts
on the few things that I wanted to

observe on this Appropriation Bill
have been broken. Anyway, my
chief theme is that we have got to

revert to the old economy of cheap
prices and a cheap cost of living and
until and unless we do that, our
friends on the opposite side are ready
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to pounce upon Uttar Pradesh, the
province that I come from and which
I prize very much.

Sur1 BHUPESH GUPTA:
upon?

Sur1 H. P, SAKSENA: Yes. Pounce
upon. You are in search of an
opportunity to pounce upon West
Bengal. And now you are searching
an opportunity to pounce upon Uttar
Pradesh.

Pounce

Sur1 BHUPESH GUPTA: If some
of the hon. Ministers commit
harakiri by sending :n resignations

and they quarrel amongst themselves,
then what I can do?

Surr H. P. SAKSENA: It is none
of my friend, Shri Bhupesh Gupta’s
business to say how we are behaving.
We know our business better than he
does.

Surt BHUPESH GUPTA: But it
does not seem so.

Surr M. GOVINDA REDDY:
Anyway, he would not commit
harakiri.

Surr H. P, SAKSENA: Sir, I want
him to keep himself at a respectable
distance from Uttar Pradesh at least
because the ground there submerged
or covered as it is by Ganga and
Yamuna is very slippery and the
moment he sets his feet on the soil
of Ganga and Yamuna, he . . .

Surr BHUPESH GUPTA: Sir, if
you were to keep at a respectable
distance from me, how would I meet
good people like you?

Surr H. P. SAKSENA: Thank you
for the compliment.

THE VICE-CHAIRMAN (SHRI
P. N. Sarru): Fifteen minutes are
over.

Surt H. P, SAKSENA: Then, Sir, I
thank you for calling me to speak
and to participate in these discussions.

SHRI PRITHVIRAJ KAPOOR
(Nominated): Sir, first I would like
to know how far I can ramble in this
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domain of loud thinking which I am
going to do.

Dr. R. B. GOUR: Fifteen minutes.

THR VICE-CHAIRMAN (Surr P. N.
Sarru): Or

less whichever you
please.

Surt  PRITHVIRAJ KAPOOR:
Thank you, Sir. I have no criticism
to offer that way. I believe our
greatest trouble is that we have
become like nagging wives and
nagging wives never achieved
anything. Most of us must
have read history—and in
between the lines of history—and

must have found that nagging has
never achieved anything. Abraham
Lincoln’s wife did that and to her
detriment up to this day, when
people call her husband great, they
don’'t even mention her name.
Napoleon’s wife at her time was a
great beauty and he put her on the
throne against the choice and the
will of his people. Still that woman
through nagging sent him to the
streets of Paris. That is what nagging
achieved for her. Tolstoy the Great,
who was very loving to his wife, had
a very unhappy life and home. He
wrote great novels, great books etc.
He is honoured up to this day and the
present Russian Government has
arranged to publish every word he
uttered or written by him.

Dr. R. B. GOUR: May I know to
which Ministry’s grants these relate?

SHRI PRITHVIRAJ KAPOOR:
Fifteen minutes. Please sit down.
That lady sent her loving husband
away from her by her constant nag-
ging. So, as I said, I have no criticism
to offer. Just a tew observations, just
a little loud thinking.

The other day I was very much
impressed by one thing. I stay at the
Constitution ¥House. I have been
staying there for the last seven years.
1 was very much impressed by the
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© change in the quality of food. There

was & 100 per cent. change. I was
surprised. I thought that there must
have been some feast and I was eating,
something that was left out of that.
But I found the same thing the next
day and the day after that. I was
surprised. I was happy and then I
wag a little worried that it was going
to cost me more. Therefore I
approached the manager. He said that
he had raised the charge by eight
annas. That is hardly 10 per cent. in
the total charges. He said: “We have
raised the charge by eight annas and
I have therefore become conscious of
that and I feel that we must give
people money's worth. Without any
extra cost I am arranging to bring
better food because I am looking
after the thing myself, I have asked
my people to be more humble and
polite and be more courtecus. I myself
go there when the service is being
done and I myself go for shopping
and to the bazaar and I get the best
things that I can. Without any extra
expense to myself the quality of the
food is therefore raised.” It touched
me a great deal. There are two things
in this. Here is a man conscious of
this that he is charging money and
must pay it back. Somebody has said
that the definition of a gentleman is,
one who puts into the bowl of life or
who tries to put in a little more than
what he takes out of it. Mobody can
do it. We take always more out of it
than we put into it, I mean the
majority of us. Even the greatest

scientist Einstein said that what he
got from the scientists, from their
achievements and researches, was

more. He said that his contribution to
the domain of science was nothing as
compared to what he got and here
was a man trying to do it—to give
back money’s worth, hundred-fold. I
was very happy. That speaks well of
one man and one man represents the
country and that spirit must be pre-

vailing all over. It has got to be
created in all the people.
The other thing was a little

courtesy; a little personal attention
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means a lot. That brings us to the .
domain of culture. I think we have

lost contact with our earth. It was
very unfortunate that our friend just
now said that he has not looked at
the soil to see whether it is good or
bad. That is the trouble. We have not
looked at the soil or where we come
from. Of course we have a Ministry
of  Agriculture, a Ministry of
Scientific  Research, Ministry of
Education, Ministry for I. and B. and
they are all intertwined. The other
day somebody was saying that the
Ministry of Education and the
‘Ministry of Culture should be brought

back into one. Then all this work
dealing with culture and all the
Ministries should be left to the

Ministry of Culture. Even the Finance !

Ministry has something to do with
culture. It is a question of taxing the
people and that depends on culture,
on what people get and what you give
them. Tt is give and take. It is life that
way . . .

Dr. R. B. GOUR: Only the Home
Ministry cannot be amalgamated with
Culture. )

Surr PRITHVIRAJ KAPOOR: That
is very much culture,
who smilingly works and can do
or tackle people without a danda has
culture. I have done that with many
a people like that . . .

Surt BHUPESH GUPTA: Does the
Home Ministry know it?

Surr PRITHVIRAJ KAPOOR: Yes,
that is the trouble. The point is
whether we know it. When we point
one finger at others, we have to look
at the other three fingers. Do you
know it? There are three questions at
me at one time. They are simul-
taneous questions. We always quarrel
as to whether the other person knows
it. Do we bother as to whether we
know it and how much I am confri-
‘buting? That question is to be asked.
As T said, it is just loud thinking,

Sir, the tax-payer does expect a
good deal. Th?se who collect tax have

)
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to be conscious of this that they must
pay back to him his money’s worth
and much more than that that comes
to the Government. The man who
runs the Government is perhaps the
only man who pays the taxes. People
who are in the service, who have their
names in the register, who get
monthly pay, are the people who pay
taxes and the others evade it. That is
our misfortune. So the tax-collector is
the tax-payer and the men in the
street—of course most of them pay
but some perhaps do not. We are
finding out ways and means to collect
it. Each one of us has to find out what
his contribution is and what he is
getting for the tax. The question
should not be what he is doing, but
what is being done for him has got to
be brought to his notice, So much is
being done which is not brought to
our notice. There comes the I. and B.
Ministry. They do help a great deal
and they are doing it There is no
criticism, There is appreciation for
the work being done and I will give
more appreciation if more is done and
still greater if still greater work is
done. There is a chance of getting
more appreciation for more work . . .

Dr. R. B. GOUR: What is the I. and
B. Ministry doing for the films?

Surr PRITHVIRAJ KAPOOR: That
is what I am coming to. They are
doing so much and perhaps they must
be considering, at this moment, when
I am talking here, when you and I are
talking here, to do a little more.
They must have planned it out. I
might throw a thought in the air and
they might catch it or perhaps it s
there. If it is there, well and good. 1
compliment them for that. If it ‘s not
there, they may add to it. What little
I say can be added to that. For the
I, and B. Ministry I have a humble
suggestion. Probably they already
know it in which case it is my fault
if T do not know about it. We can
save a lot of money if through our
research  institutes we can start
making our own make-up machinery.
I believe the Deputy Finance Minister
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knows how much money is sent out
every year to Mr. Max Factor and
Sons etc. and how much money is
going out for the purchase of lipstick,
powders and nose-paints and for our
films, wigs etc. We spend a lot of
money on these, If we could start
producing them here, we can save a
lot of money. There was a time when
we were producing them. In the South
our Kathakali people wused to have
their own rice make-up. Now some
people have made it a fashion to
make-up with Max Factor. They have
left the rice make-up. We can evolve
new make-ups, new materials for the
needs of modern times, for the needs
of the camera, for the needs of the
new films which are very sensitive. I
am happy to note that the hon. Minis-
ter, Mr. Shah believes that we are
nearing the goal and we will be
having Indian raw film soon. We have
the raw materials and still we spend
crores and Crores every year on Taw
film. All that is going to be kept here
in the country, because we will bhe
manufacturing our own raw flm.
And then there are the chemicals ete.
which have to be used. Some of them
we get from abroad and some are
being manufactured here.

I have to say something about the
information films. I have seen them
and they are of course good and they
are doing good to the people, and
they are educating the people through
films. These films have won awards
not only in our country but abroad
too. But the common man has to be
brought in and he should be told of
all that is being done. He should be
told that the penny that he puts into
this tax or that tax, all goes into the
making of this, that and the other, for
providing the people with haospitals
and so on, that these things are being
built, that these are under considera-
tion and these others will be built
and so on. That they will be built
means that your children, your grand-
children and great grand-children
will benefit. That heartens him.

He |

|
|
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feels happy, because after all, it is
from his pocket that the money is
taken and it is going back into his
own pocket or to those of his children.
It all benefits his own children. This
should be brought home to the people,
that all this is being done, all that is
going to be done and such and such
things will be done a little later and
that they are all contributing towards
them. I believe that way, he will pay
his tax with a happy heart.

€93

Another little thing that I have to
say about our Information Depart-
ment, I am very happy that they have
started taking interest in dramas. The
Information Ministry is interested in
dramas and the Ministry for Cultural
Affairs is also interested in dramas.
At this moment in Delh! we have got
two drama festivals going on, one at
the Talkatora Gardens and another at
another place, some may say in
competition, but I am not for compe-
tition in the field of art and so I would
call it a festival of dramas, not
competition, After all, the more the
merrier. Let the Education Ministry
also start dramas. Let the Home
Ministry start dramas and . . .

Surr BHUPESH GUPTA: But the

Surl PRITHVIRAJ KAPOOR: Let
there be many more dramas started
and let the Communists also start
dramas. Of course, they enact dramas
in their own way here. I have nothing
to say against that. Two of them may
do the same thing, but when they
do it differently that counts.

Suri BHUPESH GUPTA: But they
have . . .

Suarr  PRITHVIRAJ KAPOOR- I
have no time

Suat BHUPESH GUPTA: Time will
be allowed, You see, they have not
yet repealed the Dramatic Act of
1876 which contains these British
regulations for censorship.

Sar1 PRITHVIRAJ KAPOOR: So,
Sir, they are all interested in drama
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and the work for drama is progress- .
ing very fast and it is a happy thing .
to note that we have got some spen
air theatres. There is one at Talkatora
Gardens and there js another theatre |
also. These also contribute and they
are also achievements besides the
other achievements that contribute to
the life of a nation, like science and
so on. Achievements in the fields of
arts and crafts also contribute to the
life of the nation. But in a place like
Delhi which is expanding everyday
and which is 15 miles this way and
some 20 miles that way, we neced
more theatres. Let us start with open
air theatres. So I would request both
the Ministries to start them, being
interested in drama. But just try to
save a wee bit, not in the sense that
they should reduce the salaries of the
Secretaries, the Joint Secretaries, the
Under Secretaries to the Joint Secre-

taries and so on and so forth; not
that, But have a little propa-
ganda in the matter of selling

tickets, because eventually though we
may like to put the people free in the

theatres, we have now to charge
something. You arrest people found !
in the trains without tickets, but

you don’t arrest one who is in the
theatre without ticket.

Tae VICE-CHAIRMAN (Sar1 P. N.
Saprru): You have exhausted your
time.

Suri PRITHVIRAJ KAPOOR: Have
I crossed my time? I thought 1
started at . . .

Tue VICE-CHAIRMAN (SHrr P, N.
Sarru): Yes, you have exhausted
your time,

Surt PRITHVIRAJ KAPOOR: Then
may I spread my jholi Sir? Let each
friend give me a minute, I will get
15 minutes.

THE VICE-CHAIRMAN (SHrI P, N.
Saprru): No, no interruptions are in-
cluded in the time,

Ser1 PRITHVIRAJ KAPOOR: So,
Sir, T say tickets should be charged |

-
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and for this there should be enough
arrangement to inform the people by
broadcasts that they will have to pay,
“You will have to pay. Please pay.”
Then at the open air theatre a little
money is paid and all of it is collect-~
ed—and so much can be collected—
and with a little more you have
another open air theatre, as they did
in Ahmadnagar Municipality.

(Time bell rings)

Should I spread my jholi to these
friends, Sr? I have a little more to:
say.

Surr BHUPESH GUPTA: We agree.

Surt PRITHVIRAJ KAPOOR: Am
I granted a little more time?

Tue VICE-CHAIRMAN (SHrr P. N.
Sapru): I think you better wind up..

Surr BHUPESH GUPTA: The voice
of an artist is always pleasing.

SHRI PRITHVIRAJ KAPOOR:
Thank you, Sir. Just a few minutes
more. I was saying something about
open air theatres. They are very
much needed. Let the people know.
Why is it that there are sad faces
going about? Why should people
have dejected looks and why should
they go with heads down even when
leaving home for the office in the
morning? They do not know what is
being done. They do not really rea-
lise that they are participaling in the
great experiment of building a nation,
the great name that they have earned
for themselves and they do not know
what the country has achieved in the
world outside. They must know that
and they will know it more through
films, through the stage, through these
open air theatres and the radio. They
should be told in these ways that all
this is being done and still more will
be done later on for them, that they
are part of it all. A little word of
appreciation and the person cheers up.
A person wants to be part of it and
he should know that he is part of it.

Another little point T have to
and that is about the

say
information
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films. They are making very good
documentaries, in two and three reels,
T do hope they will experiment in
feature films also. They have got all
the material, the best of brains are
there, poets, writers, technicians and
capacity for management and direc-
tion. Only they should take a few
artistes and come out with feature
films. If there is any loss, it is no loss.

When a commercial film fails and does :

not bring in money to the box office,
then the poor man suffers, But here
it is the people’s money and it is
going to the people and for the good
of the people and so it should be
utilised,

THE VICE-CHAIRMAN (SserI P. N.
Sapru): It will bring money to the
film star all right.

Surr PRITHVIRAJ KAPOOR: Com-
ing as it does from the Chair, I have
no criticism to offer. But that too is
due to want of acquaintance with
facts, because it is not generally
brought home to the public what the
life of a film star is like. Here there
are Rs. 100 film stars, there are
Rs. 200 film stars. You don’'t know
what is the life of a film actor. At
your age, Sir, a film star will live on
somebody else’s charity. There are
not many lucky fools like me who
can work at the age of 52 and who
would keep on working at 75 or 85
-or even 100.

I was talking about dramas and
films, We give awards and other
facilities also including tax exemption.
In Bombay, they have evolved a
scheme. They charge the tax and they
.collect the tax but they afterwards
pay a lump sum to the producer. This
is not being done by the other States.
"This factor should be brought home
to the other people. If the tax is
exempted, it does not go to the pro-
ducer but if on the other hand. it is
+collected and then paid back in lump,
it will help the producer to produce
a bigger and a greater picture.

Dr. R. B. GOUR: Tell us some-
‘thing not about how vou pay
but about how you evade tax.
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Surt PRITHVIRAJ KAPOOR: Well,
that way, we have to exchange ideas
mutually. For tax evasion we have
got a Committee and that Committee
is getting wiser everday. So many
people will not be here when the
Committee gets some strength. Per-
haps you and I will be amongst them
or not, nobody knows.

One word about our foreign affairs.
They come into our cultural field also
and they do play a great part. Our
Embassies and our Ambassadors are
playing a wonderful part to improve
the relations between those countries
and our country, You should have a
small cell, call it a Gandhi Bhavan or
even have a cell attached to the
Embassy where you can have things
Indian. In the old days, the British
used to build cinema theatres. I en-
quired from the Commerce Minister
yesterday and he told me that
they will not be allowed to
build any more cinema houses in our
country but there was a time when
they were allowed and they built

theatres. We have got the Metros.
If we go and ask for permission
to build a cinema house in New

York, we will not be allowed but
out Embassy there can do it. "~ It
can have a cultural hall where films
can be shown and where even dramas
can be staged. This will bring the
countries nearer each other and this
can contribute a great deal. When
people see these films, they will want
to see more of such films and this
would help our country earn more
from abroad. Our films are earning
today but they will start earning
more and this will help the finances
of our country.

A word about the Universities and
I am done. I thank you for giving
me so much time. Everyone talks
about student indiscipline. What a
great pity? We have nothing but
discouragement for our children; we
have nothing but disparagement of
our children and we have nothing
but bad words for our children. The
children are going to be fathers and
are going to be leaders of tomorrow.
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I have had the privilege of address-
ing the students in 150 towns of our
country, from Srinagar to Trichino-
poly and Madurai, in all the small
towns of Maharashtra, Gujerat and
Uttar Pradesh. In all these places,
wherever I addressed meetings, not
in one place have I met with discour-
tesy. Even in those days when there
was firing in the Lucknow Univer-
sity, I went to the University and
addressed the students eight times
and I received nothing but a courtesy.
‘What was the reason? It was because
I had love to give to them; I had
courtesy to give them and I respected
them. Let us preach a little diffe-
rently. They constitute the shakti,
the strength of our country and we
have only &iscouragement for them
and we really want to bring them,
down and keep them tight. Are
we doing justice to them? Have we
just thought about this to ourselves?
We have not. I was performing at
Allahabad and one night at about 8
p.M. 1 was taken to a village called
Gyanpur about 80 miles from Allaha-
bad to address a students meeting, I
was very happy to see the college
there. Here was a college built in
the rural area where the children
can study calmly and be nearer the
earth.

Sir, I thank you very much for all
the kindness and hospitality that you
have shown me. Of course, I thank
the hon. Members also. Well, you
see, we tune in to Radio New York,
Moscow and so on and we read
books, books and books but we are
losing real contact with the earth.
How many of us have read the
Vedas? How many of us have read
the Granth? How many of us have
read the Puranas? How many of us
have read the Bible? At least for
fifteen minutes in a day let there be
some discourse on those great, eternal
and basic truths in the schools and
colleges. Without talking about exa-
minations, let this pervade in the air,
the ideas of the great masters and
the great thinkers.

7 RSD.—4.
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SHRI M. P. BHARGAVA (Uttar Pra-
desh): Mr. Vice-Chairman, while
speaking on the debate on the Gene-
ral Budget I said something about
the Ministry of Works, Housing and
Supply. Today, I want to speak
again about the same Ministry. The
dther day, in reply to a question, it
was stated by the Deputy Minister of
Works, Housing and Supply—he is
fortunately here at this moment—
that at present there are 26,000 houses
for officers and that demand is for
66,000. This is about Class I officers.
Then there is the housing problem in
respect of the other class of officers,

the Class Il officers, the Class III
officers and so on.

THE DEPUTY MINISTER or
WORKS. HOUSING anp SUPPLY

(Surt AN1L K. CHANDA): I should like
to correct the hon. Member, Sir. The
66,000 that I had referred to related

to the total demand, not only for
Class I officers.
SHrt M. P. BHARGAVA: I stand

corrected, There is a wide difference
between the available 26,000 and the
required 66,000 and I have a small
suggestion for the consideration of
the Ministry in this connection. Delhi
is a vastly expanding city and most
of the land in Delhi belongs to the
i Government. Whatever is left is
very little and the Government can
at any time acquire all this land for
purposes of construction of houses
unde}r the Greater Delhi Plan. The
price of land can easily be checked
and Government’s revenue can 2also
be increased if Government can plan
to sell land in their possession to
people who can afford to pay higher
prices for purposes of commercial and
residential accommodation. Govern-
ment can benefit to the extent that
it can even construct good colonies
for the Government servants without
much investment on the part of Gov-
ernment. What the Government ser-
vants need most are houses, educa-
tional institutions for the education
of their wards facilities for medical
relief, market and other facilities”
| which are considered bare necessities
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and cheap transport to office. 1f
transport is subsidised instead of
house rent, there would be no diffi-
culty for Government in providing
accommodation in greater numbers to
the Government servants who will be
willing to live at a distance even of
ten or twelve miles if they are given
all these facilities which are not
easily available 1n a big city I’ke Delhi.
1 can explain this point a little fur-
ther. All round Delhi, at a distance of
ten to twelve miles we have got plenty
of land. The reason why the Govern-
ment servants do not want to live in
such areas but want to crowd round
the Secretariat i1s that no good trans-
port facility is available to them. They
have to wait in a queue for public
buses and it is very rarely that they
can reach office in time if they have
to depend on this public transport,
My proposal is this. Let us make
good colonies with all the modern
. amenities at a distance of ten, twelve
or fifteen miles from Delhi instead

of subsidising house rent, and instead '

of building accommodation in places
which could be better utilised. —We
should arrange to run some sort of
transport which would pick these
people from these colonies in  the
morning and leave them back in the
evening. If that i1s done a major hurdle
3 p.M. in the way of living at a dis-
tance would be removed. I am sure
there is a larg> number of people
who would like to live outside the
city rather than inside the city, if
they can afford it. Now, just imagine
the conditions of thase Government
servants who are drawing less than
Rs. 250/- in Delhi. If they have to
live in a private rented house, you
can imagine what inconvenience they
have to undergo. The rent is very
high. For a person who is drawing
a limited salary, it is verv difficult
at the moment to pay the rent for
those houses. What I am suggesting
is this. There is the Minto Road
area. We have already developed
the Ajmeri Gate extension. We can
turn our mind to the Minto Road
area, which ig at the moment occu-
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ped by Government nouses which
have in most cases outlived their

ulility and they are not fit for accom~
modat.on. Now, if this land is sold
at the market price available at the
moment, we will get a good amount,
which could be utilised at other
places for developing our colonies.
Then, we can take the Irwin Road
area to which, again, the same remarks
apply, which I made in the -case
of Minto Road area. That way, if
we go round the Secretariat and
see all those places, we will find
quite a good many places which can
be rented out for office purposes and
business purposes, by which we will
be able to raise money. In the
Greater Delhi Plan, which we want to
complete, we want beautiMil buildings
to come up. We want that the city
1s improved. Now, if these areas are
given away, then the private parties
will be able to construct buildings as
they have come out in the Ajmeri
Gate extension area. The whole shape
of the city will be improved. At the
same time, we shall be able to pro-
vide better accommodation to Gov-
ernment servants. The only thing
which we have to do is to arrange
for their transport, which I have
already mentioned.

Tae VICE-CHAIRMAN (Surt P. N.
SaprU): Why should we not have
five or six-storeyed buildings at that?

Surt M. P. BHARGAVA: They are
coming up in Parliament Street. One
of the buildings which has come up
is a multi-storeyed building. So,
why should they not come up in
other places also?

Dr, RAGHUBIR SINH: Will there
not be less of sun-shine then?

Surr M. P. BHARGAVA: That is
for the scientists or for the architects

to plan. The second thing 1 wanted
to mention was about the Central
Public Works Dcpartment and the

‘ works carried out by them.
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Dr. RAGHUBIR SINH: What about
the cracks that appear in the build-
fng; they make?

Surr M. P. BHARGAVA: Now,
buildings are made which have life
for a short period. Buildings are
planned in a manner which do not
meet th~ requirements of the weather.
The well-known example is the
Krishi Bhavan where underground
godowns were made. What happen-
ed? There was a little extra rain
than the normal and the whole place
was flooded and there was damage to
the extent of several lakhs of rupees.

all
were

Dr, RAGHUBIR SINH: Aad
records and the documents
ruined.

Surt M. P. BHARGAVA: Then, I
was mentioning about the repairs.
Now, the little experience I have of
living in an M.P’s bungalow has
given me an insight into the work
carried out by the C.P.W.D. The
repairs are of a very temporary
nature The material supplied is of
a very inferior quality. Whatever
wark is told to them is never com-
pleted in one stroke. Sometimes they
will come and do some part. Then
they will come again and that way
it goes on. These are minor matters.

What I want to refer to is the
submersible bridge which is  being
built near Dholpur on the national
highway from Bombay to Delhi. Now,
this bridge is being built and I am
told that there is wide theft going on
of the cement, steel and other mate-
rials.

{Mr. DEPUTY CHAIRMAN in the Chair.]

The structure that is coming up
will be a structure which will not last
for a long time and will not serve
the purpose for which 1t ig being
made. Good money is being invested,
but the work which is being
carried out is of a very inferior
quality. These remarks also apply to
other buildings built by the C.P.W.D.
I would, therefore, request the Works,
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Housing and Supply Ministry to find
out what is wrong with the bridge at
Dholpur, If necessar;. they might
send their experis and get the whole
thing examined, the structure which
has come up so far. And if they
find that the allegations which have
com2 to my knowledge are true, they
should try to find out the responsi-
bility of the persons, the contractors,
the cagineers and whosoever is involv-
ed. They should try to find this out.
So much about the Works, Housing
and Supply Ministry.

Now, I will make a few comments
about some other things. The coun-
try is being fast industrialised and
several industries are coming up.
For all these things we have to get
a project report first. In most cases,
so far the project reports have been
obtained from foreign people. Our
Indian consulting engineers with
equal experience or equal qualifica-
tions have no* been given the res-
pons.bility. There may be reasons
for this decision. but we have ulti-
mately to dep~nd on our own peopie
and the sooner we give responsibility
to them, the better it will be for us.
Recently a delegation went to China
to see the steel plants. They asked
as to how many foreigners they had
got. They said: “It is not more than
a dozen.” Then, they asked our
people as to how many foreigners
we had in our steel plants. They
were horrified to get the number of
foreigners serving in our steel plants.
They could never believe that that
would be the state of affairs, that so
many foreigners are working. Any-
way, that again is a thing about
which we might say that we might
not be having experienced people and
that is why we have to take the aid
of foreigners. Here again, I would
request the Government to see that
our people are trained in as large
number as possible, so that they may
be able to man the various public
undertakings which are coming up,
and our reliance on foreigners should
be reduced as much as possible.
Thank you.
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SHRI GOPIKRISHNA VIJAI-
VARGIYA (Madhya Pradesh): Mr.
Deputy Chairman, I am thankful to
you for having given me again an
opportunity of speaking on this Bill.
I have to make out a few points. In
regard to the expenditure of the
money that is allotted to the States,
I think Madhya Pradesh has got a
lesser share. 1 think the Planning
Commission should giwve more to
Madhya Pradesh because previously
it was said that Madhya Pradesh did
not make some matching allotments
in the initial first or second year of
the Second Five Year Plan. But I

am now informed that later on,
Madhya Pradesh has made all the
aliotments that were necessary and

therefore 1t is entitled to get a little
more out of the assignments from
here. 1 hope the Finance Minister
will kindly take note of this point,
and give more money for the expen-
ses of Madhya Pradesh. In fact, after
the reorganisation of States, the new-
ly formed States just as Madhya
Pradesh deserve more help from the
Centre. I have to say that just as the
Central Government has given money
* for building Chandigarh, similarly
Madhya Pradesh should also get sepa-
rate money for the construction of
jts Capital at Bhopal and this money
should not be cut out of the money
allotted for expenses for the Five
Year Plans and in this way the State
should not be put to a loss. So, I
think that more money should be
given by the Centre for the construc-
tion of the Capital at Bhopal.

%

Similarly, Madhya Pradesh is very
deficient in the matter of communi-
cations. It is full of hilly places; the
Vindhyachal and the Satpura ranges

are there and there are very few
communications. Good roads and
bridges at least over the Narmada

and other big rivers should be built.
Therefore, more money should be
allotted for the development of com-
munications in Madhya Pradesh.

Having said this, there is one more
point which I want to make about
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my State, that Katni should be deve-
loped as a centre of industry for alu-
minium; also it can be developed in
regard to iron and steel, I think the
Ceniral Government—the Commaearce
and Industry Ministry—must give
more thought to this, and Katni can
be of very great advantage to the
whole country if we get power from
Rihand. Bauxite is there and the alu-
minium industry can be developed
as also the steel industry.

Then I have to say some words
about the services. It may be that I
always harp on this point that if we
have 'to make our Second or even the
Third Five Year Plan a success, we
must scfew up the services. My sug-
gestion is that the chapter in our
Constitution 1n regard to the services
must be properly amended and
changed and thereby we can bring
about more efficiency in them so that
they may do what is required of
them, there might be more patriotism
in them, slackness will go away and
more efficiency may be brought into
them. So I am drawing the attention
of the Home Minis‘rv and the Central
Government that this chapter must
be properly changed. That will bring
new life into the administration.
Otherwise, there will be so many
complaints throughout the country
that the services are not good, the
administration is not good and it is
not quite fit for the democratic set-up
or the socialistic set-up that we are
bringing into being. Therefore, the

chapter in regard to the services in
the Constitution must be changed.
Dr. B. GOPALA REDDI: Do you

think that efficiency will go up if this
chapter is changed?

Surr GOPIKRISHNA VIJAIVAR-
GIYA: That is one of the means.
There are also other means.

- -

The speed about implementation of
land reformg and about this ideal of
co-operatives is very slow. We have
to form the co-operatives quickly. We
have spent almost half of this year
doing nothing. Even our laws and
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regulations on co-operatives have to
be changed in every State. Therefore,
we must work with greater speed 1if
we want to make even the service
co-operatives successful. Land reforms
in the various States are also going
very slow. The Congress Party has
decided that by the end of 1959
we should finish all our land reforms.
Almost half of this year, 1959, is
spent anl we have done nothing. In
view of the great things and the great
Third Five Year Plan that we are
making, more efforts must be made in
this direction.

In the matter of industrialisation—
big industries—every district must be
developed and there ought to be
regional distribution of industries in
the whole country so that technical
knowledge and mechanisation may
spread. Therefore, Government must
look into this question that some
industries are set up in every district
of India and that no district is left
out without some new scheme of
industrial sation.

Thank you.
Tue DEPUTY MINISTER oF
LABOUR (Surr Arm Ain): Sir,

during the course of this discussion,
some reference was made to the
working of the Wage Boards and
other matters connected with the
Labour Ministry. 1 will confine my-
self to some of these points.

Firstly, regarding the rise in
national income, it was said that al-
though the national income has gone
up by 21 per cent. workers’ wages
have gone up only by 14 per cent. It
is true so far as the real wage is
concerned, but so far as cash earn-
ings are concerned, it has gone up
also by 21 per cent.

that employers are
gabotaging Wage Boards. It is not
correct. We have appointed four
Wage Boards and after gaining some
experience of the working of these
Wage Boards, it will be considered
whenever necessary in regard to the
appointment of Wage Boards con-
cerning other industries as well.

It was said
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It was stated that we are
ing any loan to workers who are
members of the Provident Fund
Scheme. It is not true. Workers are
given loans particularly for the pur-
chase of land or for the construction
of houses and also they are given
loans whenever it is very necessary.
The intention is that the provident
fund amount should be available to
the workers on retirement or in case
unfortunately death takes place, the
family of the workers should get the
amount which 1s accumulated in the
provident fund. If the giv.. g of
loans is liberalised further, the risk
is that workers will take away = the
accumulated amount in the shape of
loan and then nothing will be left as-
a matter of contingency, when it
will be more needed at the time of
retirement in old age and otherwise.

712

not giv-

Regarding Employees’ State Insur-
ance, it was stated that the State
Governments are obstructing the
construction of hospitals. It is no#
correct. I have given information
here during the question-hour on
several occasions about the construe-
tion of hospitals and if it has not come
to the notice of hon. Members, i:ey
will be glad to know that Rs. 18
crores have been reserved for the
construction of hospitals for the insur.
ed persons under the Employees State
Insurance Scheme.

A big hospital is already under
construction in Bombay on which
about Rs. 80,00,000 will be spent and
it is believed to be one of the best
hospitals in that region, and workers
will get treatment which is available
to the richest man in this country.

Dr. B. R. GOUR: I specifically
said about Calcutta.

Sur1 ABID ALI: Calcutta also has
a scheme, Sir, and plans have already
been prepared, and there is no oppo-
sition from the Bengal Government
so far as the construction of hospitals
is concerned. Already beds have been
reserved in Calcutta and arrange
ment is being made to reserve more
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beds pending the completion of the
construction of separate hospitals for
the insured persons in that region as
well.

Now, Sir, with regard to the
houses required for wdbkers, of
course the need 1s felf everywhere,

and an attempt is made through the
Subsidised Housing Scheme to give
more and more houses for the indus-
trial workers, and I would request
the hon. Members to allow the hous-
es to be constructed in large numbers,
as many as possible, and not to agi-
tate for reduction of rent at this stage,
because the rent which has been
fixed is very much lesg than is econo-
mic from the point of view of inter-
est, depreciation and annual repairs.

Dr. R. B. GOUR: The Housing
Ministers’ Conference itself has sug-
gested reduction of rents through
reduction of mun:cipal taxes and such
other things.

That has been
is being imple-
mented already. What I was men-
tioning was that agitation for
further reduction would not only be
not proper but will be harmful too,
because it will be difficult for them
to consider the scheme which has
already been so much liberalised in
favour of_ the weorkers.

Surr ABID ALIL:
implemented and

Now, Sir, with regard to producti-
vity also it was mentioned that 35
per cent productivity has been gained
but the workers have not been bene-
fited proportionately. That is not cor-
rect, Sir. Increase in the wages of
the workers is keeping pace with the
increase in productivity, Of course
it is not possible to pay everything
that is earned additionally, because of
increased productivity, to  workers.
Workers should get their due share
in this, and to that extent attempt is
being made to safeguard their inter-
ests.

I do not think, Sir, any other point |

has been mentioned which needs

reply at this stage.
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Suri BHUPESH GUPTA: Many
points.

Suri ANIL K. CHANDA. Mr,

Deputy Chairman, I was rather for-
tunate that I was present in the
House when the hon. Member, Mr.
Bhargava, made this usual onslaught
on the CP.W,D. He has referred to
the difficulties of Government
employees with regard to accommoda-
tion, but I am sure he knows that
nowhere in the world has any Gov-
ernment, undertaken the responsibility
of housing its own officials to the
extent the Government of India has
done, and it should also be remember-
ed that Delhi is not the only place
where the employees of the Govern-
ment of India live. Crores of rupees
are being spent every year and
roughly speaking, during the Jast
three or four years, on an average,
2,000 to 3,000 houses have been added
to the general pool. Scarcity of land
was a great difficulty. We have
recently acquired. a thousand acres
of land to the south of the Ring Road,
and extension of the city is being
developed in that area. Mr. Bhargava
has made a suggestion, an interesting
suggestion, that lands near about the
Secretariat, which will fetch a good
price, should be sold out, and with
the money thus collected from private
capitalists we might develop a series
of townships ten or fifteen miles away
from Delhi and arrange for free trans-
port of the workers to the city and
that thus it will solve the problem.
Well, Sir, the suggestion certainly is
very ingenious, but I do not think it
would be quite feasible, because it is
notl merely that residential accommo-
dation will be required to be put up
10 or 15 miles away from Delhi, but
all the other ancillary services will
also have to be developed. We will
have to think about the schools and
colleges for their children; we will
have to think about the markets, we
will have to think about hospitals and
so on, and the cost involved would
be stupendous. Similarly also, Sir,
Delhi itself, as it is today, is suffering
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very greatly from difficulties of trans-
port—I mean the city transport, Now
on top of that we have to arrange for
hundreds, or possibly thousands, of
buses which will run regularly from
the satellite towns to bring the emplo-
yvees to their offices and the children
to their schools and colleges. It
will, I suggest, be a burden which no
Government would be able to bear.
With regard to his suggestion about
our disposing of the land near about
the Secretariat and buying new lands
elsewhere, I might also mention that
a master plan for Greater Delhi is
being worked out in collaboration
with the team very kindly sent out
by the Ford Foundation and thus,
when that plan is ready, it will be
possible for the Government to know
definitely which way and in which
direction to expand so far as the next
stage of development of the city is
concerned.

Suri BHUPESH GUPTA: There
appears to be a master delay with
this matter.

SHrr ANIL K. CHAND: When any-
thing has to be done well it has to
be done carefully and cautiously. We
do not want to do anything in undue
haste and repent later on.

Then Shri Bhargava has mentioned
about the bridge near Dholpur, about
which he said he had received alarm-
ing réports about a lot of stealing of
cement and unsatisfactory construc-
tion work which would make the
bridge not quite safe. I may men-
tion that we also received anonymous
reports and also a signed complaint
from an employee and we have alrecady
deputed our Chief Technical Examiner
to visit this site and make a detailed
study. He has subm’tted a sort of an
interim report and it seems that the
allegations are without foundation.

Dr. R. B. GOUR: Mr. Bhargava
also raised the question of transport
facilities for the employees and 1
think—if I remember correctly—it
was also decided by the Housing Min-
ister’s Conference to give them cheap
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transport without any profit made out
of it and on the same basis in respect
of transport even if the houses cons-
tructed for the employees were away
from their places of work. If that is
so, why has the Central Government
not implemented it?

Surr ANIL K. CHANDA: The sug-
gestion was that we should develop
a number of townships 10 or 15 miles
away from Delhi.

Surt DEOKINANDAN NARAYAN:
(Bombay): May I have an opportu-
nity to speak, Sir? I had been out
just to see my friend.

Mg, DEPUTY CHAIRMAN:
were not here when called.

You

Sarr DEOKINANDAN NARAYAN:
I was not here—I had just gone out
for a minute.

Mr. DEPUTY CHAIRMAN: You

had gone much earlier.

Surr DEOKINANDAN NARAYAN:
Will you please allow me, Sir?

Mg, DEPUTY CHAIRMAN: Next
time,
Dr. B. GOPALA REDDI: Sir, after

the demands were fully discussed in
the other House and the Members had
taken keen interest in tabling cut
motions and pinpointing their criti~
cisms against the various acts of com-
mission and omission of the depart-
ments, the Appropriation Bill has
come here to this House more for
blessings, as it were. I am glad, Sir,
that there was no nagging at all this
time as alleged by my friend Mr.
Kapoor and the House gave the bless-
ings that were wanted to the Appro-
priation Bill so that the departments
of the Government of India could
work in the next eleven months or
so for greater prosperity of the
country. Being the House of Elders
naturally they are entitled to give
their hlessings and they have come
out with a full heart .

Dr. R. B. GOUR: Say “we are”.
You are not a part of this House?
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Dr. B. GOPALA REDDI. .. and
therefore, Sir, I am really thankful to
all the hon. Members who have parti-

[ RAJYA SABHA ]

cipated in this year’s discussion on -
the Appropriation Bill . . ,

SHrr BHUPESH GUPTA: Blessed
they are,

Dr. B. GOPALA REDDI: ..

though fewer Members have spoken
this year because, I remember, last
year as many as forty Members parti-
cipated on the Appropriation Bill;
this year it is only round about 23 or
24; none-the-less they have brought
out all their viewpoints on the acti-
vities of the various Ministries. Sir,
in a general discussion like this Mem-
bers give out their opinions freely.
They want many things to be done
by the Central Government and also
by the State Governments, and they
want that certain mistakes that they
find should be rectified in the years

to come, According to their own
ideology, political philosophy, their
own interest in many matters, they
begin speaking in a discussion like

this. For instance, Pt. Kunzru will
speak about Defence reorganisation.
Mrs. Ramamurti w1l speak about
health and educational matters. Some
others will speak about food policy,
some others about minor irrigation and
so on, each according to his own pro-
clivities, his own interest in many
matters. And my friend, Dr. Raj Baha-
dur Gour, devoted a good deal of
his time to say that labour is not
responsible for all the ills in the coun-
try but it is the employers them-
selves. Of course, my friend, Mr.
Abid Ali, has tried to answer some
of his points. So, in a way, we cer-
tainly welcome the various expres-
sions of opinion, the various view-
points that are expressed and the
various political philosophies also that
lie behind these expression.
In a way, it is good, and it is
not as though the Government is
overlooking any of these speeches
that are made. But, as I said last
year, every sentence that is uttered
here is being Ilooked into by the
varioug Ministries. In the other
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House they have the right of tabling
cut motions and things like that.
Hcere, in this Hcuse, whatever is
suggested is certainly considered,
1s examined, and if there is
anything to be rectified, it is cer-
tainly rectified, and if there is any-
thing on which steps have to be taken,
they are noted for timely action. But
there are certain expressions of opi-
nion, Sir, with which the Government
cannot possibly agree. There, of
course, we have to leave the things
at that point because it is up to the
hon. Member to go on attacking the
Government on the view-point that
he holds dear to himself. Therefore,
I am really thankful to the hon. Mem-
bers for the general blessing  that
they have given to thig Appropriation
Bill.

Though, of course, it looks very
fantastic—Rs. 7,000 odd crores—actu-
ally it is not so much. It is the
gross figure, and I am sure all the
departments, all the Ministries will
work with a greater zeal and try to
implement the Plan which they have
before them. With a planned expen-
diture of Rs. 1,092 crores this year, I
am sure, Sir, we will see greater acti-
vity this year. After all, all this ex-
penditure cannot be meaningless. It
means various activities in various
sectors, and I am sure by this day next
year the things will be more rosy than
what they are today.

Sir, we have passed through a bad
year last year. There were famine
conditions in many places—Bihar and
U.P—and floods in some other States,
and we had to import lot of foodstuffs.
Then again, the textile industry was
not doing quite well. The restrictions
on foreign imports, especially indus-
trial raw material, hampered the pro-
gress of our industrial activity here.
Apart from losing certain revenues in
customs and things like that there was
in genergl a little lull in the activities
because of the purchasing power of
the people and the famine conditions
in vast tracts of our country. There-
fore, 1958 on the whole was not quite
a good year as far as the Government
and the people are concerned.
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Sir, 1959 appears to be very rosy.
The seasonal condition seems to be all
right everywhere. Food production
seems to be going up and there is a
smile of cheer on the face of our pea-
santry and the rural folk.

Suri BHUPESH GUPTA: We will
always begin with roses at the time
of Budget discussions but end in
thorns by the end of the year.

Tae DEPUTY MINISTER or FIN-
ANCE (SHRIMATI TARKESHWARI
SinHA): You do not give them good
manure.

Dr. B. GOPALA REDDI: There are
years when all this production has
gone up and there are years when it
has gone down mostly due to the
vagaries of the monsoon. And, after
all, our Budgets, our people’s econo-
my, to a large extent, depend upon
the monsoons. We have not yet
reacheq that stage of dams and irri-
gation facilities etc. where we can be
self-reliant without depending much
on the monsoon So we have to work
up to that stage. But today we have
to depend upon the vagaries of the
monsoon. And, this year, I hope in
July and August the monsoon will be
all right. At least we have a good
crop this year and things are looking
better.

We expect that with the release of
a larger quantity of foreign exchange,
the foreign exchange position also will
be better this year. It looked very
dismal last year; it went down to Rs.
179 crores. Today it is roughly Rs.
214 crores. We are also  assured—
though my friend does not like it—of
some foreign assistance for implement-
ing our Plan programme. With that
assurance, of other countries and the
World Bank, with the improvement in
the foreign exchange position, with
the releasing of greater exchange for
our industrial raw material ete. both
for the private sector and the public
sector, I hope 1959 certainly must be
much better- than last year.

With the steel plants going into
commission, certainly we are going to
open a new chapter in our industrial
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economy. So it ig no use taking a
pessimistic view all the time. Let us
hope that 1959 is going to be a very
good year and it is going to achieve
greater prosperity for our country.
Instead of all the time taking a gloomy
picture of what is being done and the
omissions of the Government and
thrngs like that, let us at least some-
times take a rosy picture of what is
to be this year or in the next few
years ang, cheer up so that we can put
in greafer zeal, greater enthusiasm,
{“into our work. Therefore I hope that
with the sanction of these funds to the
various Ministries and with Rs. 1,092
crores to spend in the planned expen-
diture this year, there will be greater
| activity both in agriculture and the
| industrial sector, and we will be pav-
| ing the way for a bright future
i because the steel plants also are go-
i ing to be commissioned this year.

|
|

|
1

Sir, on an occasion like this, again.
there are compla.nts that we are
indulging in extravagant expenditure,
that we are not getting what is the
due for every rupee that is spent, and
sometimes we say this money is going.
to waste. Day before yesterday, Raja
Sahib of Bilaspur, while, of course, in.
a way complimenting the Home Min-
istry for spending large sums of
money on Himachal Pradesh, was not
feeling happy because he thinks
according to him, the entire money is
going to waste or the entire money
is being spent on the official hier-
archy. About the food supplies that
are sent to Himachal Pradesh, he
th nks that, because the bye-election
1s pending, Yarge supplies are being
sent. After all, when you want to look
from a prejudiced angle at everything
—if you do it, you are doing it with
a sinister motive; if you are not doing
it, you are accused that you do not do
it. You are accused for everyth:ng.
That way the Government is blamed.
I do not think that is an attitude which
will be appreciated on all sides. We
are spending large sums of money on
the Centrally administered areas
because some of them are very back-
ward. Instead of complimentng the
Home Ministry for what is being done
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not only in the Centrally administered
areas, for tribal welfare, for schedule-
.ed castes, for backward classes they
.are accused. If you take up the
figures from year to year during the
Jast three or four years, certainly
large sums are being made available
to these departments for their wel-
fare. And I am, sure, Sir, though it
-may look a little wasteful in the
beginning, ultimately it will certainly
go for improving the condition of the
people concerned. Therefore, Hima-
chal Pradesh requires that amount
because the whole area is hilly, the
whole area is backward. It has been
neglected by the previous Rajahs and
all these previous Rulers all  these
Today if it has become a Cen-

years.
trally administereq area and if the |
Home Ministry is bestowing some

little thought over expansion, develop-
mental work etc. it must be appreciat-
-ed and it must be welcomed instead
of merely saying that it is not being
‘utilised properly etc.

Of course, the people always plead
for economy. Naturally, when peo-
ple’s representatives are sanctioning
huge sums of money for the various
Ministries, it is but right that they
should caution that we should exer-
cise utmost economy in our spending

and see that the expenditure certainly |

g ves back real benefits to the people.

Sir, in this connection the Estimates
Committee and the Public Accounts
Committee had been rendering very
useful services, They are the bodies oI
the Parliament Members of both the
Houses and they go into the working
of every Department and they give us
valuable material. They also com-
ment upon things done in extravagant
manner and things not being done in
a proper manner and they pinpoint
them and produce documents which
are really valuable. It may be some-
times that the Government cannot
apree with the views expressed by the
Estimates Committee
Accounts Committe, but we certainly
regard them as valu.ple documents.
All these documents are again examin-
.ed by the administrative Ministries
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| and the Finance Ministry and what-
’ ever steps are needed are certainly
taken. Sir, in the Public Accounts
Committee, the Auditor-General also
is represented and he gives his views
and whatever he says, most often—
in 99 per cent. of the cases I can say—
| they are accepted and implemented.

The Raja Saheb of Bilaspur also
was veading out from the Estimates
Committee Report and even publicly
he hag expressed that the Estimates
Committee went thoroughly into the
question and they brought out all
] those defects, whatever they are, to
f the notice of the Government. There-
[ fore Sir, the Estimates Committee and

the Public Accountg Committee are
| useful arms in the hands of the Par-
| liament Members and I must pay my
i compliments to the retiring Chairman
| of the Estimates Committee, Shri Bal-
| vantray Mehta. He had been working
! on it for the last five years and now
) he does not want to continue and he
y is being replaced by somebody else.
{ I take this opportunity of paying my

own tribute for the very  wvaluable
work he has been doing as Chairman
of the Estimates Committee and I am

sure he will continue to help the
Estimates Committee to go into the
question of the expenditure of the

and bring his views to the notice of
 the Government. As I said, the Audi-
tor-General also comes out with very
useful viewg and his views are very
valuable. Therefore, Sir, it would be
seen that it is not as though the Gov-
ernment wants to indulge in exira-
vagant expenditure. This sort of cri-
ticism is levelled against any adminis-
tration, whether it is State level, cor-
poration level or municipal level and
there are always members who think
that there is some wasteful, extrava-
i gant administrative expenditure. But,
| Sir, we do not want any money to
be wasted and we are anxious about
5 these economy measures and the
* Organization and Methods Division in
the Secretariat is also doing very use-
; ful work in this connection.

|
|

\

|

! various Ministries from time to time
{

i

i

!

+

!

|

In the Ministry of Finance, a team
went to our High Commission in L.on-
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don and it is also proposed to send
such teams to other Commissions and
also to examine the various Ministries
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impression. We

would certainly see that the Minis-
tries do not rush up with their expen-

here and we hope that with a little | diture.

more trained personnel attached to the
Organization and Methods Division,
they would be able to achieve some
substantial results with regard to eco-
nomy. We are anxious that this
should be pursued very vigorously.
‘We are also attaching more officers to
this Division and I am sure there will
be a substantial economy in  this
regard. ’

Then, Sir, we have people who are
examining economies in the various
projects that are under construction.
There are teams which are working
both under the Planning Commission
and in the administrative Ministries
and trying to see how far we can
achieve some economies in project
construction. Likewise, there 1is a
Committee which is going Iinto
the construction of buildings not
only in Delhi, but everywhere, wher-
ever the Central P.W.D. works. There
is a criticism that their estimates are
very high and things like that and the
Committee is always examining how
best to bring down the cost of cons-
tructing Government buildings. We
have also issued instructions that there
should not be rushing in in expendi-
ture towards February and March.
The administrative Ministries need
not be afraid that money would not
be available in the next year and
there need not be any hurry to spend
it towards the end of the year. They
can take their usual time and they
need not rush up and they can go on
spending and if any project is incom-
plete, the spill-over of the work would
certainly be given funds in the next
Budget. We have issued instructions
that they should not rush in with
expenditure and even the lapses will
be forg'ven.

Surt BHUPESH GUPTA: All lap-
ses on that side are always forgiven.

Dr. B. GOPALA REDDI: Previously
they used to feel that funds are laps-
ing and there is no provision again and
so they should spend. Now they need

I know, Sir, that there are late
approvals and late sanctions In
certain matters and it causes great
inconvenience, Yesterday Dr. Wadia
referred to this, he referred to the
late sanctions and late payments and
said that it hampered the work of the
non-official organizations. Here again,
Sir, we are trying to give more
powers to the administrative Depart-
ments. Previously, on any point they
used to throw the blame on the
Finance Ministry. After careful con-
sideration and after consulting <ne
Auditor-General last year, greater
powers have been given to the
administrative Ministries and we hope
that things will improve hereafter,
because once the scheme is put in the
Budget and the House has given its
approval after all the details were
serutinised, the administrative
Ministry could operate wupon the
sanction of the House and they can
issue sanctions straightway and monies
also may be paid in time. We do not
want that any non-official organaisa-
tion doing social service, ete., should
be hampered in their work because
there may be late sanctions and late
payments. If there is a late sanctien
hereafter, at least the Finance
Ministry would not be blamed and the
responsibility must be put on the
shoulders of the administrative
Ministry. Previously there was a little
tug-of-war between the Finance
Ministry and the administrative
Ministries and they could always
throw the blame on the Finance
Ministry but hereafter it would not be
possible; once a scheme is approved
thev can straightway, as soon as it
received the President’s assent. issue
sanction and give funds.

I am only anxious to tell the Houze
that there is a sort of criticism that .
there is wasteful expenditure and we
are trying to examine it from time to
time and we are trying to see how we
can achieve economy in either pro-
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jects or in the construction of
buildings or in the departmental
working. And with all these measures,
I do hope that things will improv ..

There 1s also a criticism that there
is rise in Civil expenditure. Of course,
the figures show that there is rise n
Cuvil expenditure. 1 am glad that at
least this year the hon. Members have
paid compliments that there is a little
cut in the Defence expenditure while
there is abnormal rise in Civil
expenditure. But, Sir, Civil expendi-
ture does not mean adding more
clerks, superintendents or assistants :n
the Secretariat or in the wvarious
divisions. It also includes various
grants that are given fo the State
Governments and the amount spent
on Tribal welfare, for instance, and
what we are doing for the backward
classes.

Surr  BHUPESH GUPTA: The
expenditure on travelling allowances
also increased.

Dr. B. GOPALA REDDI: When there

are more officers, there will be more
expenditure on travelling. But bhave
you noticed any substantial increase
in the per capite travelling allowance?
When there are more officers, natural-
ly there will be more travelling
allowances, more addition to the
salary bill etc. It does not mean that
from 1957 onwards the officers had
gone on a holiday mood.

Dr. H. N. KUNZRU: But Shri
Manilal Shah had to be convinced
about this expenditure,

Suart M. C. SHAH (Bombay): How
do you explain the rise in Civil
expenditure, excluding the expendi-
ture on P. and T. and Railways? From
Rs. 133 crores in 1957-58 it has risen
to Rs. 167° 74 crores now, which means
an increase of Rs. 33 odd crores on
account of pay, salaries, establish-
ment charges and contingencies. In
this there is no question of any grant,
nothing of the sort and in that
expenditure on the Posts and Tele-
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graphs and on the Railways—which
come to about 11 lakh persons in the
case of Railways and 4 lakh persons
in the case of Posts and Telegraphs—
are excluded. Pay of officers, from
Rs. 14 crores or so it has gone up to
Rs. 17 crores, in contingencies there
is a rise of Rs. 10 crores and in
establishment there is a rise of Rs. 9
crores. In travelling allowance also
there is a rise. In all there is a rise
of Rs. 33 odd crores during these two
years, 1958-59 and 1959-60,

Suri BHUPESH GUPTA:
give facts to your predecessor.

Dr. H. N. KUNZRU: These are our
real blessings.

You

Dr. B. GOPALA REDDI: You
have blessed them

SHRIMATI YASHODA REDDY:
(Andhra  Pradesh): Blessing in
disguise.

Surt  BHUPESH GUPTA: Our
blessing is always there.

Dr. B. GOPALA REDDI: It is not
as if somebody in the Secretariat
somewhere is indulging in some

extravagant expenditure, I mean, after
all these things could be explained.

Surr M. C. SHAH: Do they include
grants?

Dr. B. GOPALA REDDI: Contin-
gencies will include the rent that is
paid for an office, the telephone
charges, the postal charges, the peons,
the sweeper and so many things.

Surr M. C. SHAH: There is a 1tise
of Rs 10 crores.

Dr. R. B. GOUR: The truth will
come out only when one of them
comes out.

Dr. B. GOPALA REDDI: We need
not be dismayed at the enormous
increase in the civil expenditure. I
remember we wanted, in Madras, to
pay the aided elementary school
teachers every month, Previously they
used to be paid once in a year and we
wanted to pay them once a month
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because they were poor
they were clamouring for and they
- were making demands for a number
of years and ultimately when we
decided on that, it cost the Madras
Government Rs. 3 lakhs just because
we wanted to pay monthly instead of
annually. It immediately meant in
DEQ’s and every Educational Officer’s
office at the distriet level more staff to
look into the pay bills and again in
the D.P.I’s office more staff to scruti-
nize the returns that came through.
Just because we wanted to pay them
monthly instead of annually, it cost
the Madras Government Rs. 3 lakhs
a year.

Serr BHUPESH GUPTA: Then
what?
Dr. B. GOPALA REDDI: Imme-

diately it means you have to increase
the staff at every level. Therefore,
with our planned expenditure, last
year we spent Rs, 961 crores. This
year we are going to spend Rs. 1092
crores. How are you going to imple-
ment the plan without man-power,
without officers and without the
necessary ministerial staff?

Surt M. C. SHAH: In 1957-58 also
we spent huge sums on developmental
-expenditure.

Dr. B. GOPALA REDDI: T don’t
know what my good friend wants to
suggest.

Surt M. C. SHAH: I only want 1o
know why in 1957-58, if the expendi-
ture on civil administration was
Rs. 133 crores—that includes 4 items
only, namely, pay of officers, estab-
lishment, allowances and honoraria
and contingencies—on these four
items there has been an increase of
33.4 crores of rupees and now those
items do not include the pay of offi-
cers, establishment etc. of P. and T.
and Railways and the civil side of
the Defence Department. Therefore it
only includes about 5 lakh persons
or so for all other Departments. How
do you account for that increase of
‘33 crores? If there is any explanation
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teachers, | I shall be glad to hear of 1t and I will

say that it is all right.

Surt BHUPESH GUPTA: Madras
analogy.
Dr. B. GOPALA REDDI: 1 don't

know what my friend is trying 1o
suggest. What is his own inference and
what is he trying to suggest? I am
unable to know it. What do you
suggest? Is anybody walking away
with these sums or anybody indulging
in any extravagant expenditure
anywhere? After all there is .

Surr M. C. SHAH: That you must
take for granted.

Dr, B. GOPALA REDDI: There is
the Rs. 5 increase recommended Uy
the Pay Commission. Where is the
money coming from? Is it not imme-
diate addition of a few croreys to the
pay bill? After all whenever we
sanction a project, a little post office
or school or medical institution, it
immediately means extra staff in the
administrative director’s office and in
the Secretariat. Also it immediately
means more increase in staff. Without
all these corresponding increases, at
various levels, a project or an insti-
tution cannot be opened. Supposing
you want to have a Polytechnic, it is
not merely the Principal and staff that
are required for the Polytechnic but
at the D.P.I’s office, at the Secretariat
level and at various levels; even in
the A.G’s office there are more
officers

Sarr BHUPESH GUPTA: Con-

tractors.

Dr. B. GOPALA REDDI: In the
Madras A.G’s office there were only
300 clerks but today in diminished
Madras, there are about 1200 to 1300
clerks. T know the Madras  which
worked with only 300 in the A.G.s
office but today there are, as said,
1200 clerks. That means, that when
you are spending more money, the
A.G’s office must get an equivalent
compliment of additional slaff. All
these will go on. My friend knows the
administration.
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Surt M. C. SHAH: That is an Dr, B. GOPALA REDDI: A deve-
increase . . . lopment expenditure, as 1 said, will

Surr BHUPESH GUPTA: When was
the number 300?

Dr. B. GOPALA REDDI: In 1937,
when I was a Minister there.

Surr BHUPESH GUPTA: We com-
pare here 1958 and 1959 and you go
back to 19377

Dr. B. GOPALA REDDI: I only say
that after all when you are having an
activity at various levels, you have to
increase the staff and all the officers
must get the ministerial staff and
Class IV officers. They must get
house-rent, office accommodation ete.
They must have their telephones or
whatever it is. All these thing; lock
simple but when they are added up,
they look a formidable figure. There-
fore nobody need suggest that some-
body is walking away .

SHrt M. C. SHAH: That is not the

suggestion that somebody is walking
away.
Dr, B. GOPALA REDDI: What is

your suggestion now?

Surr M, C. SHAH: My suggestion
is . . .

Dr, H. N. KUNZRU: What is wanted
is a more reasonable explanation. The
airy generalities that the Minister of

State is indulging in are not reply to
what Mr. Shah has raised.

Dr. B. GOPALA REDDI: I can also
retort by saying that what the hon.
Member says is also in the air and
is not pin-pointed anywhere at any
particular place.

Diwan CHAMAN LALL (Punjab):
Obviously my hon. friend has got a
good case to answer. May I therefore
suggest that he may have a memoran-
dim prepared which will satisfy my
friend Mr. Shah in regard to the
development expenditure which has
been the real cause of this increase
between the two years?

also be accompanied by a non--
development expenditure because so
many things will come into it

Diwan CHAMAN LALL: Would it
not be better to have a small memo-
randum prepared since hon, Members
are most anxious to know the details.
and a reasoned argument in regard to
the explanation for this expenditure?

Dr. B. GOPALA REDDI: Certainly,
When there is an enquiry like that,
certainly it is the duty of the Govern-
ment to supply whatever information
is necessary; either in the form of a
question or request, suppose a point
has been raised as to why there is this
civil expenditure, certainly we will
give all the necessary information and
we will ask the Department to say
yvear by year how this rise has occur-
red etc.

Dr. R. B. GOUR: Does he suggest
that the expenditure on development
in 1959-60 will be much more than in
1958.59 for administration? That is
what we wanted to know.

Surt BHUPESH GUPTA: And the
proportion will be maintained?

Dr. B. GOPALA REDDI: There are
so many items included. It is not
merely a few officers or house-rent.
only but publications and things like-
that will come in.

Anyway I want to impress on the-
House that without rise in the civil
expenditure we cannot go through the
Plan and we cannot spend Rs. 1092
crores this year. You will see when
we come before the House next year,
there will be certainly another rise in-
the civil expenditure because every
activity in any part of the country
will be reflected in the rise of ecivil
expenditure. So without a rise in the-
civil expenditure, civil expenditure-
not being static, we cannot have the
Five Year Plan. A steel plant some-
where in Rourkela or Bhilai will’
mean so much of additional comple-
ment of officers elsewhere 2t various

' levels,
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Surt M. C. SHAH: Dors it come
under this?

Dr. B. GOPALA REDDI: 1 don’t

want to be interrupted. We will cer-
tainly give you whatever infor.antion
you want in this regard from year to
year and department-wise if you like
and we will try to convince you.

" SHrt BHUPESH GUPTA: Mr.
Gopala Reddi, we understand that you
are spending more and we are also
told .

Dr. B. GOPALA REDDI: We ought
to spend more.

Surt BHUPESH GUPTA: We also
understand that in order to spend
.more, you want an arrangement which
costs more. Therefore we would like
to have both sides.

Mr. DEPUTY CHAIRMAN: He says
that the volume of work has increased
and so th: administrative set up has
also to increase,

4 p.M,

Dr. H. N. KUNZRU: The question
is this.  Suppose developmental
expenditure increases, Government

will be able to show why the develop-
mental expenditure has increased, by
sayving that so much has been spent on
irrigation, so much on the construc-
tion of railways, so much on certain
other things. But here we are not
being given definite items on which
this increased expenditure is there.

Dr. B. GOPALA REDDI:
all there.

Mr. DEPUTY CHAIRMAN: The
Budget papers contain all this infor-
mation, about every Ministry.

That is

Dr H. N. KUNZRU: Then it ought
to be easy for the Minister who is
replying to the debate now to give us
that information,

Mr, DEPUTY CHAIRMAN: I think |

all that information is already given
in the Budget papers, for every Min-
istry under the different Demands, so
much for administrative set-up, this
much for dearness allowance, this
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much for contingency and so on. I
Uink if the hon. Members will take
the trouble to look into them, they
will get all the necessary details.

Dr. B. GOPALA REDDI: We have
supplied all this information in the
Budget papers and we have made
them available to hon. Members in an
easy manner. In fact, the Lok Sabha
complimented the Minister for giving
it all in that manner for the first time
in the history of Budgets in the Indian
Parliament. Anyway, there seems to:
be a lot of misapprehension about the
rise in civil expenditure and as my
good friend says, we should come out
with a little memorandum explaining
all the details and that would go a
long way towards satisfying the hon.
Members. But I do reiterate that we
cannot have big develcpmental pro-
grammes without rise in civil expen-
diture. I am quite clear about that
matter. There may be a little extra-
vagance here and there on planned’
expenditure, but in all big activities
you will correspondingly have a rise
in the civil expenditure.

Sir, as I said, the report of the Cen-
tral Pay Commission is yet to come
and we do not know how it is going
to affect our budgetary provisions
and how much it is going to cost us
and things like that. We are all
anxiously looking forward to the Pay
Commission’s report and let us hope
that when the Pay Commission report
is published, there will be greater
understanding between the non-
gazetted staff and the Government
and

Sur1 BHUPESH GUPTA: Also
hope that Government servants will
get a fair deal out of the recommend--
ations,

Dr. B. GOPALA REDDI:
anticipate.

Mr. DEPUTY CHAIRMAN: Wait
till the report comes.

Dr. B. GOPALA REDDI: I do hope
that there will be greater understand-
ing between the Government and
their staff and they will be able to put.
in more work and

I do not
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Surt BHUPESH GUPTA: And get
.better pay?

Dr. B. GOPALA REDDI: Give more
to the Government and receive more.

Sarr BHUPESH GUPTA: You say
‘better work and I say higher pay.

Dr. B. GOPALA REDDI: All that
is now before the Pay Commission—
whether it should be higher pay or
less pay, and things like that.

SHr1 BHUPESH GUPTA: I am pre-
-pared to play my part, you play yours.

Mr, DEPUTY CHAIRMAN: Who-
ever may get it, the Ministers will not
get it.

Dr. B. GOPALA REDDI: Mr. Bhu-
pesh Gupta seems to say that willing

or hard work is contingent on greater
‘pay.

Surr BHUPESH GUPTA: They g>
together.

Dr B. GOPALA REDDI: Is it con-
tingent on higher pay?

Surr BHUPESH GUPTA: They go
‘hand in hand, just as you and the
Deputy Minister go hand in hand.

SuriMATI TARKESHWARI SINHA:

You don’t have to bother. We do go,
‘without vour asking.
Surt BHUPESH GUPTA: 1 don't

grudge it.

Dr. B. GOPALA REDDI: I do hope
that there will be greater understand-
ing and there will be greater cheer-
fulness in officers of all grades to put

+in more quantity of work.

Of course, income-tax as usual, has
-come in for a good deal of criticism.
"There was the general criticism and
repeated references were made to the
-arrears that we are unable to collect.
"We are going to write off Rs. 112
crores and some people have expres-
sed the feeling that we are writing off
large sums of money and things like
that. Well, they have accrued during
the war-time, I think, from 1948-49,
1947 and so on and repeated attempts
thave been made to realise them by
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all soris of means. Collectors were
also asked to collect them and certain
attachments were also made of the
properties of the persons concerned.
In spite of all that, if we are not able
to realise them, instead of carrying
a load from year to year and telling
the whole world that we have so much
of unrealised arrears even after taking
all possible steps, we thought it would
be better {o write them off.

Surt BHUPESH GUPTA: Here we
would seek better information on the
subject There are different catego-
ries. Some of the persons are dead.
Some of them have left this country.
Others are there but have become
bankrupt and still others have dis-
appeared and gone underground. How
many of each are there? We would
like to know that because we have a
suspicion that it has been manipulated
to some extent

Dr. R. B. GOUR: It will also give
incentive for further evasion.

Dr. B. GOPALA REDDI: I do not
know why my hon. friend is entertain-
ing any suspicion against anybody
here. After all, the Estimates Com-
mittee and all these committees go
into these accounts also. They have
gone into the work of the Finance
Ministry and the Revenue Depart-
ment, And the Auditor-General
also has the right to look into some
of these matters. After all, the=2 have
not been realised for 12 years and 14
years. The men are not there. Or the
company has gone into liquidation long
ago. So what is the use of keeping
these amounts pending against such
companies? And they have been
pending for 12 years and 15 years and
more.

Surr BHUPESH GUPTA: But the
honourable company may be here,
though the same persons may not be
there.

Dr. B. GOPALA REDDI: But the
company has gone into liquidation long
ago. People have gone to Pakistan and
they have no assets here. We can
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only say that we have got so many
crores of rupees unrealised.

Apart from this sum of Rs. 112
crores which is to be written off as
unrealisable, there is th's sum of
Rs. 168 which will be realised and
about that I want to give some details.
The amount pending settlement of
double income-tax relief or other
reliefs is Rs. 2:66 crores. The amount
due from company liquidation is
Rs. 64 crores. My hon. friend can take
down the figures, if he likes. The
amount pending settlement of double
income-tax reliefs etc. comes to Rs. 2- 66
crores and the amount due from com-
pany liquidation is Rs. 64 crores. Then
the amount covered by certificates
issued to collectors under section 46(2)
of the Income-tax Act excluding certi-
fication relating to the first two heads
is Rs. 90°38 crores. That means that
the Department has asked the revenue
officials to attach properties, lands and
whatever other properties there may
be and thus recover the amount. But
here also sometimes delays occur, for
we have got to get the cooperation of
the collectors or deputy collectors of
these places. Our income-tax collec-
tors cannot go and attach these pro-
perties. We have got to get the active
cooperation of the revenue officers of
the place and they, being busy with
their own work, are not sometimes
able to attend to this work also. In
many States we have got tahsildars
and deputy collectors specjally for this
work of collection of income-tax and
their services have been lent by the
State Governments to the Income-Tax
Department. In spite of that we have
issued certificates to the collectors to
go to the property and put it to auc-
tion and thus realise the amount and
all that means lot of time and many
steps have got to be taken before you
can get the amount. It is not easy
in rural areas to auction a property.

Sart BHUPESH GUPTA: There are
few assessees there,

Dr. B. GOPALA REDDI: There are,
even in rural sites; in the taluk head-
quarters and the district headquarters
there are income-tax assessees. If they

7 RSD.—5.
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do not pay, we have to attach their
property. Under this head, as I said,
the amount is Rs. 90'38 crores. The
amount from the disposal of appeals
is Rs. 14-98 crores. The amount in
respect of which penalty section 46 has
been applied comes to Rs. 273 crores.
Then the outstandings for other
reasons, may be due to appeals with
the Supreme Court or the High Courts
—and sometimes for a long time they
are held up because of writs and so
on—they come to Rs. 56°68 crores. So
the total comes to Rs. 168:07 crores and
that has to be recovered and collected
and it is hoped to take all the steps
necessary. Nobody wants to forgo
this amount, because we feel that this
amount can be realised. Of course,
it means a lot of time and we have
got to get the assistance of the revenue
officers in trying to attach the property
or in auctioning it. So we are tryin#
to take all the necessary and possible
steps to realise this amount.

Now, there have been allegations of
harassment by income-tax officers.

We are also trying to simplify the
procedures. The Tyagi Committee is
also looking into this question and
its report will be available to us
before the end of September. That
report will go a long way—I do not
know anything about the recom-
mendations—I expect, from the way
in which they are going into this
question, to simplify matters and the
feeling that somebody is being harass-
ed will not be there. We have here
to fight against concealed incomes.
On the one gide there is concealed
income and there are friends like
Mr, Bhupesh Gupta who say, “Why
do you allow these people?” and on
the other there are people who say
that our officers are harassing the big
people merely because they are en-
gaged in some industries. We have
to stay clear of these two and with-
out giving any offence to them per-
sonally

Suri BHUPESH GUPTA: In bet-~
ween there is only evasion,
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Dr. B. GOPALA REDDI: What do
you want us to do? Do you want to
hang them?

SHrr BHUPESH GUPTA: You are
non-violent. How can I ask you to
hang them?

Dr. B. GOPALA REDDI: We do
hang them in our prisons even though
we are non-violent,

Surr BHUPESH GUPTA: Set up a
proper machinery and take vigorous
action simultaneously at least against
the big ones.

Dr. B. GOPALA REDDI: So many
steps have been taken in recent
times to get at this evasion and to
realise whatever is due to the Gov-
ernment but in spite of all the best
efforts these arrears are still there.
The Department is certainly anxious
and we have strengthened the Depart-
ment. We have put in more officers,
more Appellate Assistant Commis-
sioners and they are disposing of
appeals more quickly. The report of
the Tyagi Committee, I am sure, will
go a long way to simplify the pro-
cedure and create a good atmosphere
between the client and the Depart-
ment.

Surr BHUPESH GUPTA: I am told
you have got 50,000 appeals still pend-
ing.

Mr. DEPUTY CHAIRMAN: Order,
order. Let him go on,

Dr. B. GOPALA REDDI: It is com-
ing down. It used to be 1,50,000 be-
fore but now it has come down to
70,000 because we have put in more
Appellate Assistant Commissioners,
By the time this year is out—by that
time we hope the Third Plan also
would have taken a very definite
shape—we will be in a much better
position than we were in 1958. We
hope that the road to  self-reliant
economy at the end of the Third Five
Year Plan will laid down even from
this year because the steel plants are
going into commission and general
seasonal conditions are also good.
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I am happy, Sir, once again that
the House has given its blessings to
the Demands of the various Minis-
tries. Thank you, Sir.

Mr. DEPUTY CHAIRMAN:
question is:

The

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the ser-
v.ces of the financial year 1959-60,
as passed by the Lok Sabha, be
taken into consideration.”

The motion was adopted.

Mr, DEPUTY CHAIRMAN: We
shall now take up clause by clause
consideration of the Bill.

Clauses 2 and 3 and the Schedule
were added to the Bill. -

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Dr. B. GOPALA REDDI: Sir, I
beg to move:

“That the Bill be returned.”

Mr. DEPUTY CHAIRMAN: Motion
moved:

“That the Bill be returned.”

Surt BHUPESH GUPTA: Sir, 1
have a suggestion to make at this
stage. You sanctioned ten hours and
I do not think we have taken ten
hours. Some time is left for us. We
have no

Mr. DEPUTY CHAIRMAN: You
have exceeded it by eight minutes.
Not a minute will be allowed to go
unutilised.

Surt BHUPESH GUPTA: I am
sorry, Sir, I thought

Mgr. DEPUTY CHAIRMAN:
question 1s:

The

“That the Bill be returned.”

The motion was adopted.



